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L E G IS L A T I V E  A S S E M B L Y .

Monday, 7th March, 1932.

The Assembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President in the Chair.

MEMBEE SWORN.

Mr. V. K. Aravamudha Ayangar, C.I.E., M.L.A. (Government of
India: Nominated Official).

QUESTIONS AND ANSWERS.

T h e  R a i l w a y  C ottrt o r  E n q u i r y .

647. *Sardar Sant Singh: Was there a Railway Court of Enquiry? If 
so, what were its functions and composition?

The Honourable Sir Joseph Bhore: The answer to the first part of the 
question is in the affirmative. As regards the second part, I  invite the 
Honourable Member’s attention to Industries and Labour Department 
notification No. L.-1714 which was published in the Gazette of India of 15th 
August, 1931.

Mr. Lalchand Kavalr&i: Will the Honourable Member please state if 
the Court of Enquiry is still functioning? If so, where?

The Honourable Sir Joseph Bhore: My Honourable friend has apparent­
ly not kept himself in touch with the newspapers. I  may inform this 
House that the Court of Enquiry has concluded its labours and its Report 
is now in print.

Lieut.-Oolonel Sir Henry Gidney. Will the Honourable Member state 
when the Report is likely to be made available to the Members of this 
House?

t
The Honourable Sir Joseph Bhore: I  hope very shortly, possibly within 

a week.

Lieut.-Oolonel Sir Henry Gidney: Thank you.

®r- Ziauddin Ahmad: Will the Honourable Member give an opportu­
nity to the Assembly to discuss that Report?

The Honourable Sir Joseph Bhore: Certainly not.

Mr. M. Maswood Ahmad: Will the Report be laid on the table of the
"House.
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The Honourable Sir Joseph Bhore: I will lay a copy in the Library of. 
the House; but if any Honourable Member desires to have a copy, I shall, 
be glad to supply one to him.

Dr. Ziauddln Ahmad: We provided money for that Court of Enquiry 
and it is strange that we cannot discuss Report for which we have paid?

The Honcrarable Sir Joseph Bhore: i f  my Honourable friend desires that 
the Assembly should discuss all Reports in connection with which funds- 
have been provided, then I am afraid that time will not be available in th® 
whole of the year for that purpose.

Mr. Lalchand Navalrai: Will the Honourable Member please state the 
reason for giving that, positive, “ No” .

(No an&wer was given.)

M e m o r ia l s  w it h h o l d  b y  t h e  R a i l w a y  B o a r d .

648. •Bardar Sant Singh: What is the prinoiple on which memorials 
to the Governor General are withheld by the Railway Board?

Sir Alan Parsons: The Honourable Member is presumably referring to 
the appeals of the subordinate staff of State-managed railways against 
orders of discharge or dismissal. An appeal from such an order lies to 
the authority next above the officer passing the order, provided that if the 
order Was issued by the Agent of a railway himself, no appeal lies.

Lieut.-Colonel Sir Henry Sidney: Is it not a fact that in the case of 
memorials submitted to the Governor General through the Railway Board, 
though the Railway Board stands in the position of the accused, yet it is 
called upon to pronounce a verdict on its own finding?

Sir Alan Parsons: I am not sure that I understand the Honourable 
Member; will he put the question in simpler language?

Lient.-Colonel Sir Henry Gidney: I  am sorry the Honourable Member 
finds my language difficult. Let me put it in another way. Is it a fact 
that when memorials are presented to the Governor General, they must 
be submitted via the Railway Board and it is customary for the Governor 
General to submit it to the Railway Board for their remarks? In other 
words, the Railway Board is called upon to express an opinion for the- 
guidance of the Governor General on its own opinion already expressed 
and which is the subject of the appeal, and to advise the Governor General 
on the question in dispute. In other words though it stands in the position 
of an accused to it is relegated the powers of a jury and judge combined. 
A hopelessly untenable position?

Sir Alan Parsons: The memorials I  am dealing with in this question 
are not memorials against the orders of the Railway Board, but against the 
orders of Agents or officers of Railway Administrations.

Lieut.-Colonel Sir Henry Gidney: Is not the Railway Board respon­
sible for the conduct of the Railway Agents, for the purposes of discipline 
and the administration of justice to the entire staff?

Sir Alan Parsons: Tes, Sir.
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D5t801fA*tĜ  OF SuEJBaAJpfUATjU) JlAXLt̂ AY Ek PLOYEIS.

(64̂ . £f«rt (/») Wijl Goverpmeiii be pleased to state
the pripcipfe cm wbjcb superannuated men were diaefeejrged from the Bail- 

' ways? Is there any uniformity?
'(if) Is it 'a fact that some superannuated men with good records of service 

have Wen discharged and others have been retained in the Allahabad Divi* 
sion? If 5Q, why?

(c) I* it a fact tihat besides Mr. D. N. Banerji, late Head Parcels Clerk, 
Cawnpdre, -there are several superannuated persdns who are stall in service? 
Tf so, wby was this man discharged?

Air j&lao SlVMKUi (a) The 'principles adopted for the selection of Bail- 
wav employees for discharge in the recent economy campaign were first 
those who were inefficient, next those who were least efficient, then those 
with short service and finally those nearing the age of superannuation. 
'these principles "were laid down to  secure uniformity in the coder of selecting 
individuals for discharge.

(-6) and '(c). Government have no information?

Licet. -Ooionsl Sir Henry Oidnsy: Will the Honourable Member inform 
this House whether the rule of superannuation has ’been applied to officers 
also? If so, how many?

Sir Alan Parsons: I should want notice of that question.

M e m o r i a l s  w ith h t;i,t>  b y  t h e  R a i l w a y  B oard .

650. *Sardar Sant Singh: (a) Is it a fact that the Bailway Board with, 
hold memorials addressed to the Governor General and also do not consider 
memorials addressed to themselves on the ground that the Agent is com­
petent to deal with them?

(b) Will Government be pleased to state how many such mp.mnrin.la 
were presented to the Bailway Board in December, 1931 and how they 
were disposed of?

Sir Alan Parsons: (a) I  would refer the Honourable Member to m j 
reply to his question No. 648. ,

(b) No complete record is maintained of the appeals received by the 
Bailway Board against orders of discharge of subordinate employees, but 
from the information available Government are advised that 80 appeals 
addressed to the Bailway Board were received by them during December, 
1931. These were either returned to the appellants or transmitted to the 
Agents for disposal.

Dr. Ziauddin Ahmad: Am I  to understand that in all matters in which 
the Agents are the final authorities, appeals cannot be addressed to the 
Governor General?

Sir Alan Parsons: Where the Agent is the final authority, no appeal 
lies to the Governor General.

a  2
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J u d g m e n t  o n  a n  I n c o m e -t a x  A p p l i c a t i o n  i n  S i n d .

651. *Mr. Lalcband Navalrai: (a) Will Government be pleased to state 
if their attention has been drawn to the judgment in Miscellaneous Applica­

t io n  No. 113 of 1929 delivered on the 15th October, 1931, by the Court of 
the Judicial Commissioner of Sind, on an application under section 66(8) 
of the Indian Income-tax Act, 1922, by the firm of Khemchand Bamdas?

(b) Have Government’s attention been drawn to the interpretation that 
sub-section 3 of section 66 is limited to a case of refusal on the ground of 
any question of law and that that sub-section does not apply even if the 
Commissioner of Income-tax manifestly wrongly decided to refuse the revi- , 
sion application on the question of limitation ?

(c) Is it a fact that in this particular case the Commissioner of Income- 
tax, Bombay, refused even to take up the suggestion of the Court to revise 
his order?

(d) Is it a fact that in Sind the alternative remedy to such an applicant 
under section 45 of the Specific Belief Act is also not available?

(e) Is thefre any reason why assessees in Sind should be in a less favour­
able position than those who are assessed by officers amenable to the juris­
diction of High Courts referred to in section 45 of the Specific Belief Act 
in the matter of having a question of law arising out of orders of appellate 
officers decided by a Court of law?

(/) Will Government be pleased to state if they propose:
(1) to amend section 66 of the Income-tax A ct; and 
{2) to confer on the Court of the Judicial Commissioner of Sind the 

powers under section 45 of the Specific Belief Act?

The Honourable Sir George Schuster: (a) The Government have per­
used the decision.

(b) The Court decided that under section 66 (3) a Court cannot direct a 
Commissioner of Income-tax to make a reference to it, where he has refused 
to make a reference, unless the ground for his refusal was that no question 
of law arose out of an appellate order under sectoin 31 in the case.

(c) Yes. The Commissioner rightly held that he had no power to 
review his own order. In regard to the suggestion that the Commissioner’s 
order was wrong, I  must point out that the meaning of section 66 (3) 
before it was amended was ambiguous and had been the subject of con­
flicting decisions, which is why it was amended by Act X XI of 1930. The 
Commissioner’s decision related to the un-amended section, and on one of 
the points on which the Court of the Judicial Commissioner considered 
that the Commissioner had erred, there was judicial authority for the Com­
missioner’s view as well as for the view held by the Court of the Judicial 
Commissioner.

(id) and (e). If the Honourable Member intends to suggest that assessees 
m Sind are subject to any special disability in this respect, he is mistaken.
A remedy under section 45 of the Specific Belief Act is available only within 
the local limits of the ordinary original civil jurisdiction of the Calcutta, 
Madras, Bombay and Bangoon High Courts, and Sind assessees are. there­
fore, in precisely the same position in this respect as all assessees through­
out India outside those limits.
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(/) The Government of India are considering the desirability of amend­
ing section 66 of the Indian Income-tax Act in such a manner as to remove 
the grievance ventilated in this question. They do not propose to under­
take legislation so as to enlarge the sphere of operation of section 45 of the 
Specific Belief Act.

Mr. Lalchand Navalrai: Will the Honourable Member please state 
whether Sind will not have any remedy until the law is amended?

The Honourable Sir George Schuster: I  did not go so far as to say that 
man who had a grievance had no remedy at all. But as this is a very 

complex matter, I would ask the Honourable Member to study carefully 
the reply which I have just given and if he is still in doubt, then he can 
come and speak to me on the matter.

Mr. Gaya Prasad Singh: Are Government aware that the Income-tax
Act contains many anomalies which call for speedy amendment?

The Honourable Sir George Schuster: Government are fully aware of 
it and I am sure my Honourable friend is also aware that the time of 
this House is strictly limited for legislative business of the kind he 
suggests.

D i s p o s a l  o f  I n c o m e -t a x  A p p l i c a t i o n s  i n  S i n d .

652. *Mr. Lalchand Navalrai: Will Government be pleased to obtain 
and lay on the table a statement showing for Sind, for each year since 
1922, the number of cases in which the Commissioner of Income-tax, 
Bombay Presidency, has refused to refer questions of law to the High 
Court under section 66 of the Act, either because in his opinion the appli­
cation was time-barred or because in his opinion the Court of the Judicial 
Commissioner of Sind was not the High Court as contemplated by section 
66 of the Act?

The Honourable Sir George Schuster: The information has been called 
’or and will be laid on the table in due course.

A m e n d m e n t  o f  t h e  I n d i a n  I n c o m e -t a x  A c t .

653. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
state if they have received representations regarding the amendment of 
section 48 of the Indian Income-tax Act?

(b) If the reply to part (a) be in the affirmative, will Government be 
pleased to state what measures have been taken in the direction?

The Honourable Sir George Schuster: (a) They have received one 
suggestion from a single firm.

Thife suggestion related to the inability of shareholders in a company 
that had succeeded to the business of a firm to obtain refunds, as share­
holders, in the first year of the company’s existence in respect of the 
profits of the firm in the last year of its existence, which were not distri­
buted in the form of dividends. ,

(b) The Government are not at present convinced that any amendment, 
of the law is necessary.
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I n c o m e -t a x  A p p l ic a t io n s  o r  Si n d .

654. *Mr. Lalchand Navalrai: Will Government be pleased to
lay on the table a statement showing separately for Sind and the 
rest of the Bombay Presidency the following information?

No. of applications received 
by the Commissioner for 

reference to the TKgh 
Year. Court tinder section

66(2) o f the Indian 
Income-tax Act,

1922.

1927-28

1928-29

1929-30

1930-31

The Honouxable Sir Geoijge Schuster: The information has been called 
for and will be laid on the table in due course.

I n s t r u c t i o n s  f o r  t h e  C o m m is s io n e r  o p  I n c o m e - t a x ,  Send.

655. *Mr. T l̂chanri Kav&lni: Will Government be pleased to
state if the Central Board of Bevenue have issued any instructions as 
to what should be the procedure in cases in which the Commissioner of 
Income-tax declines to take action under section 66 (2) because the
assessment order falls in his opinion under section 23 (4)?

The Honourable Sir George Schuster: No such instructions have been 
issued. As the Honourable Member is perhaps aware, no appeal lies 
against an assessment order under section 23(4) of the Indian Income-tax 
Act, and a reference to the High Court under section 66(2) can only be 
made with reference to a question of law arising out of a decision of a
Board of Beferees, or an appellate order under section 81 or 32 of the
Act. The Central Board of Bevenue is now instructing Commissioners of 
Income-tax that an order by an Assistant Commissioner refusing to 
entertain an appeal, on the ground that the assessment was made under 
section 23(4), where the assessee contends that the assessment should not 
have been made under that section, is an appellate order under section 31, 
and that therefore a reference can be made to the High Court in regard 
to a question of law arising out of such an order.

R e t u r n  o f  F e e s  d e p o s it e d  b y  A p p l ic a n t s  t in d e r  t h e  I n d ia n  I n c o m e -
t a x  A c t .

656. *Mr. T̂ tlchand Navalrai: (a) Will Government be pleased to
state if it is the intention of Government that fees deposited under sec­
tion 66 (2) of the Income-tax Act should not be returned to parties who 
have applied for reference to High Courts but who propose to take no 
action after the Commissioner of Income-tax has declined to entertain 
the request?

No. o f cases in which the 
Commissioner refused to 

take action because in 
his opinion the assess­

ment order really 
fell under section 23(4) 

of the Act, and not 
under seotion 

23(3).
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(b) If not, is it a fact that the Commissioner of Income-tax, Eombay, 
has so refused to return the fees?

(c) Will Government be pleased to lay on the table a statement show­
ing for each of three years 1928-29, 1929-30 and 1930-31 the number of 
cases in which the Commissioner of Income-tax, Bombay Presidency, 
declined to take action under section 66 (2) of the Income-tax Act, and 
in which he refused to return the fees even after application was sub­
mitted by the party concerned that he did not propose to move the High 
‘Court under section 66 (3)?

(d) Do Government propose to direct the Commissioner of Income-tax, 
Bombay, to return fees in cases in which he has refused to do so? If not,- 
'why not?

The Honourable Sit George Schuster: With your permission, Sir, I  will 
T ep ly  to questions Nos. 656, 657 and 658 together.

The information has been called for and will be laid on the table :n due 
course.

D a y s  S p e n t  i n  S in d  b y  t h e  C o m m is s io n s ®  o t  I n c o m e - t a x ,  B o m b a y
P r e s i d e n c y .

t@57. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
obtain from the Commissioner of Income-tax, Bombay Presidency, a state­
ment showing the number of days he spent in Sind during each of the 
last three years 1928-29, 1929-30 and 1930-31, and also information regard­
ing the number of days occupied on each occasion by the journey from 
Bombay to Sind and back?

(b) Will Government be pleased to state if the Commissioner of 
Income-tax, Bombay Presidency, issues any programme of his tour for 
the information of the public of such part of the Presidency as he intends 
to visit?

(c) If the reply to part (b) be in the negative, will Government be 
pleased to state what steps are taken to inform mercantile bodies and asso­
ciations and the members of the public of his impending visits?

I n c o m e -t a x  A p p l ic a t io n s  i n  Si n d .

■f658. *Mr. Lalchand Navalrai: (a) Will Government be pleased to 
obtain from the Commissioner of Income-tax, Bombay Presidency, a list 
showing the number of cases in which he received applications for revi­
sion under section 33 of the Income-tax Act in each of the three years 
1928-29, 1929-30 and 1930-31 and in how many of these he was requested 
to grant a hearing to the petitioners and the number of cases in which 
such requests were granted?

(b) Will Government be pleased to state if it is a fact that the Com­
missioner of Income-tax, Bombay Presidency, does not record his reasons 
for refusing to entertain petitions for revision under section 33 of the Act 
and whether it is a fact that his practice is not to communicate such 
reasons, even if they are recorded, to the petitioners?

+For answer to this question, see answer to question No. 656.
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R a i l w a y  P a s s e s  f o b  R a i l w a y  M a i l  S e b v ic e  I n s p e c t o r s .

659. *Kr. S. 0 . Mitra: (a) Is it a fact that card-passes were supplied 
by all Railway companies to all supervising officers of the Post Office and 
the Railway Mail Service since the organisation of the Railway Mail 
Service (formerly called the travelling post offices), that they were sum­
marily withdrawn by the orders of the Railway Board with effect from 
1st April, 1926, and that the Director General, Posts and Telegraphs, did 
not refer the matter to Government? Is it a fact that travelling for 
official business on free railway passes is the privilege of all Postal and 
Railway Mail Service officers in England and other foreign countries? Is 
it a fact that the Department has been experiencing deficit since 1926?

(b) Is it a fact that gradually all officers have been allowed to purchase 
tickets except Railway Mail Service Inspectors who are almost in all 
cases required to travel in mail vans? Is there any provision for their 
comforts, night sleep, toilet, etc., when their journey consists of more 
than 4, 6 or 12 hours without any option of breaking their journey any­
where on their way? Is it a fact that there is no provision for going 
into the second class compartment for toilet, bath, or changing of clothes, 
whether in the evening or in the morning, or at any other time during- 
day or night?

(c) Are Government prepared to secure Railway free passes for Rail­
way Mail Service Inspectors and, till the restoration of card-passes, allow 
them to purchase tickets for each journey made in connection with con­
veyance of mails of high officers or investigations, etc., or do Government 
propose to appoint a commission to enquire into the grievances of Railway 
Mail Service Inspectors, and to recommend relief for them?

Mr. T. By an: (a) As regards the first part of the question, the facts 
are substantially as stated by the Honourable Member except that the 
withdrawal of the passes was not summary and was with the cognisance 
of Government. As regards the second part, Government are not aware 
that it is the privilege of all Postal and Railway Mail Service Officers in 
England and other countries to travel for official business on free railway 
passes. As regards the third part, the reply is in the negative. The 
Department has been working at a deficit since the year 1927-28.

(b) The meaning of the first part is not wholly clear but it is the case 
that except for journeys undertaken for the inspection of Railway Mail 
Service working, Superintendents and others are allowed to purchase 
tickets. Railway Mail Service Inspectors are allowed to purchase tickets 
under' the orders of the Postmaster General, Deputy Postmaster General 
or Superintendent concerned in special circumstances. There is no 
sleeping accommodation in mail vans. Lavatories are of course provided. 
The answer to the last part is in the affirmative.

(c) Government do not propose to take steps for the restoration of card 
passes nor do they consider it necessary to alter the conditions under which 
the purchase of tickets is permitted. They do not propose to appoint a 
commission of enquiry as suggested by the Honourable Member.

Dr. Zianddin Ahmad: Was the withdrawal of passes initiated by the 
RaiVwav Department or by the Director General of Posts and Telegraphs?
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Mr. T. Byan: It was initiated by the Eailway Department and agreed 
to by the Director General of Posts and Telegraphs.

H o l i d a y s  b n  jo y e d  b y  O f f ic e r s  o f  t h e  I n d i a n  A r m y .

660. *Sirdar Sohan Singh: (a) Will Government be pleased to state
if it is a fact that officers in the Indian Army enjoy the following leave
and holidays:

(i) 52 Sundays;
(ii) 52 Thursdays considered as non-working days;
(iii) 90 days’ privilege leave in a year if employed in the Frontier

and 60 days’ privilege leave in a year if employed elsewhere;
(iv) ten days’ leave in a year on urgent business once or twice or

even thrice a year; and
(v) over and above these, all gazetted holidays?

(b) Will Government please state how many actual working days, 
when the above mentioned deductions have been made, are actually put 
in by officers in the Indian Army?

(c) Will Govemment please state whether it is a fact that when the 
main number of days counted towards leave, holidays and non-working 
days, etc., is counted officers in the Indian Army are free for as many 
as over 200 days out of 365 in a year?

Mr. G. M. Young: (a) The holidays mentioned in this part of the 
question are all technically admissible to officers of the Indian Army. 
They represent, however, a maximum which no officer actually enjoys. 
For instance, the Thursday holiday can rarely be taken by regimental 
officers during the winter training season; nor is it allowed to interfere with 
weapon training, which goes on through the summer. In practice, there­
fore, regimental officers do not often take the Thursday holiday; Staff 
Officers never do so.

All the leave mentioned, including privilege leave, is subject to the
exigencies of the service, and none may be claimed as a right.

(b) It is impossible to estimate the average number of working days
of an officer during the year; but it is safe to say that the number of 
working days is very much greater than is suggested in part (a) of the 
question.

(c) The answer is in the negative.

P r o s e c u t io n s  i n s t i t u t e d  b y  t h e  E x e c u t iv e  O f f i c e r , S ia l k o t
Ca n t o n m e n t .

661. *Sirdax Sohan Singh: (a) Are Govemment aware that the
Executive Officer, Sialkot, issued notices on his own authority under 
section 187 of the Cantonments Act and also under other sections of that 
Act in which the power of issuing notices was vested in the Cantonment 
Authority ?

(b) Is ifr a fact that after issuing those notices, he himself started 
prosecutions for the non-compliance with those notices?
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(c) If the reply to part (b) is in the affirmative, are Government aware 
that this action of the Executive Officer was responsible for a number of 
prosecutions ?

(d) Is it a fact that one such prosecution was launched against Mr.- 
Muhammad Ali Khan of Sialkot, vide criminal case No. 57 of 1931, in 
the Court of Mr. Kohli, 1st Class Magistrate, Sialkot, who sentenced 
Mr. Muhammad Ali Khan to a fine of Rs. 25 or in default simple imprison­
ment for 10 days?

(e) Are Government aware that Mr. Muhammad Ali Khan filed a 
revision in the Court of the District Magistrate, Sialkot, with the result 
that the District Magistrate held the notice issued by the Executive 
Officer to be illegal and recommended to the High Court, Lahore, that 
the conviction be set aside?

(/) Is it a fact that the High Court, Lahore, accepted the recommenda­
tion of the District Magistrate and held that a notice requiring the sanction 
of a Cantonment Authority could not be legally issued by the Executive 
Officer without obtaining the sanction of that authority beforehand?

(g) Is it a fact that the Cantonment Authority spent a lot of money, 
in defending the illegally issued notice both in the Court of the District 
Magistrate and the High Court?

(h) Are Govemment aware that owing to this illegal action of the 
Executive Officer, Sialkot, Mr. Muhammad Ali Khan, has been subjected 
to a lot of worry and expense ?

(i) What action do Government propose to take against the Executive 
Officer responsible for the waste of Cantonment Fund money and for 
causing such harassment to the people by doing acts in excess of his 
powers?

(j) What action do Government propose to take to stop such abuse 
of power by the Executive Officers of Cantonments?

Mr. G. H . Young: The information has been called for, and a reply 
will be laid on the table in due course.

C o n s t r u c t io n  o f  O f f ic e s  i n  t h e  G a r d e n  o f  t h e  L a n s d o w n e  I n s t it u t e ,
R a w a l p i n d i .

662. * Sirdar Sohan Singh: (a) Is it a fact that the property known as 
Lansdowne Institute is held in trust by the Cantonment Authority, Rawal­
pindi, to be used as a public library and a place for public amusement?

(b) Is it a fact that the Cantonment Authority of Rawalpindi has cut 
up a portion of the garden attached to the institute and is building its 
own offices there?

(c) Are Govemment aware that this action of the Cantonment Autho­
rity has raised a good deal of public indignation and protest?

(d) Is it a fact that the All-India Cantonments Conference passed a 
definite resolution in its recent session held at Lahore Cantonment, 
requesting Govemment to intervene and prevent the Cantonment 
Authority of Rawalpindi from constructing any such building on any part 
of the ground attached to the institute and that a copy of the above 
resolution was sent to Govemment on the 27th November, 1931 ? What 
action have Government taken on that resolution?



QUB8TI0H3 AND ANSWERS. 1605

( e )  If d o  action has been taken so far on the resolution referred to in  
part (d) do Government now propose to take the acfion requested?

(/) Is it a fact that in disregard of all public protests, the Canton­
ment Authority, Rawalpindi, has commenced and is hurrying up the 
construction of the offices mentioned in part (b) ? If so, are Govemment 
prepared to instruct the Cantonment Authority by telegraph to stop work 
till Govemment have enquired into the matter and given their decision?

Mr. G. M. Young: (a) The trust relates to the Institute building only, 
and not to the land adjoining it.

(b )  Yes.
(c,) A representation was received from some residents of Rawalpindi 

Cantonment.
(d) As the building of these offices in no way encroacHesi upon the 

conditions of the trust, Govemment do not propose to take any action on 
the resolution.

(e) No, Sir.
(/) Govemment have no information regarding the first part of the 

question. The answer to the second part is in the negative.

Sardar Sant Singh: May I know what was the area covered by this 
trust?

Mr. G. M. Young: As I  have explained in my answer to the main 
question, the area is only the land on which the building stands. The rest 
o f the site is not covered by the trust.

Sardar Sant Singh: May I know if at the time the trust was created 
whether the building was on the land or subsequently added?

Sirdar Sohan Singh: Is not there a compound wall all round that 
land?

Mr. G. M. Young: Yes, there is a compound, but it is not covered 
-by the terms of the trust.

Sardar Sant Singh: May I know what the object of the trust was at 
the time it was created?

Mr. G. M. Young: The object of the trust was the inauguration and 
maintenance of this Lansdowne Institute, but the land did not go with it.

Sirdar Sohan Singh: Was not the land used for a recreation ground ?

Mr. G. M. Young: That may be, Sir.

E n c r o a c h m e n t s  o n  a d j o in in g  L a n d  o f  H o u s e s  in  B e n a r e s
Ca n t o n m e n t .

663. *Sirdar Sohan Singh: (a) Is it a fact that notices have been issued 
by the Cantonment Authority of Benares to a number of house-owners 
that there .existed some encroachment in their houses and that they should 
execute a lease for those encroachments or steps would be taken to resume 
the encroached portions of the land on which the houses stood?
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(6) Is it a fact that some of the houses in which encroachments have 
been now detected have been existing in that condition for scores of years 
past?

(c) Will Govemment be pleased to state who has detected these en­
croachments and how?

(d) Why was no action taken about these alleged encroachments when 
permission to build those houses was originally given ?

(e) Did the officer conducting the survey give the house-owners con­
cerned an opportunity to contest the theory of encroachment?

(/) Is there any record of the “ grants”  of the land under those 
houses? If so, has this record been shown to the house-owners concerned?

(g) Are Govemment aware that this action has caused unnecessary 
harassment vto the house-owners and do Government propose to issue 
instructions that these encroachments may be condoned? If Government 
are not prepared to take this action, how do they propose to have these 
encroachments regularised?

Hr. G. M. Young: (a) and (b). Government have no specific informa­
tion.

(te) Such encroachments, if existing would have been brought to notice 
by the Special Lands Officer, whose duty it was to compare the actual 
areas in possession of the house-owners with the Govemment records. 
Any area in excess would be regarded as an encroachment.

(d) Presumably the encroachments were first noticed by the Special 
Lands Officer, when preparing the general land register of the Canton­
ment.

(e) It was not necessary. All land in Cantonments is presumed to be 
the property of Govemment, unless private title is established.

(/) Unless specific cases are quoted, I am afraid that I cannot answer 
this part of the question.

(g) Govemment are prepared to examine any case brought to their 
notice by the house-owner concerned. Resumption cannot in any case, 
take place without the order of Govemment.

P r o m o t io n  o f  J ttn iobs  i n  t h e  L o w e r  S e l e c t io n  G r a d e  i n  P o s t a l
ClBO LES.

664. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Will Government 
be pleased to state the formula prescribed by the Director General, Posts 
and Telegraphs, for the information of all the Postmasters General in 
India for awarding the fifth vacancy in the lower selection grade in each 
circle to the juniors in preference to the senior passed officials?

(b) If no formula has been adopted, will Government be pleased to 
state the principle adopted by the Postmaster General, Punjab and North- 
West Frontier Circle, in giving the fifth vacancy to the juniors and how 
their position in the circle gradation list has been regulated?

Mr. T. By an: (a) The rule is that the first four of every five vacancies 
in each cadre will be filled by four senior candidates who have passed the
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lowest selection gr&de examination, and the fifth by a passed junior candi­
date. For fuller details I refer the Honourable Member to rule No. 4 
o f the Rules for the lowest selection grade examination of which I  place 
an extract copy on the table.

(5) Does not arise, in view of the reply to part (a).

Extract copy of fiule 4 of the Rules for the Posts and Telegraphs Department Lowest 
Selection Grade Examination.

4. (I) Officials who have passed the examination, whether as senior or as junior 
candidates, will be eligible for promotion against vacancies in the Lowest Selection 

tirade, officiating, temporary or permanent, in their ovm cadres in accordance 
with the principles laid down below.

(II) The first four of every five vacancies in each cadre will be filled by four 
passed senior candidates and the fifth by a passed junior candidate.

Note.—A passed junior official will also be eligible for promotion against a vacancy 
intended for a passed senior official, but only when he becomes sufficiently senior to 
be considered for promotion under Buie 4 (III), and provided that his promotion in 
such a vacancy would not involve the supersession of any senior who did not have 
an opportunity of appearing at the examination.

(III) The relative seniority of passed senior officials, for purposes of their pro­
motion to the Lowest Selection Grade, will be the same as shown in the gradation list, 
irrespective of the fact whether they passed the examination in the same year or in 
different years.

(IV) (a) Junior officials will be classified as follows :—
(i) Those who have already passed the examination for Inspectors of Post Offices

and Head Clerks to Superintendents of Post Offices or for Inspectors, 
Railway Mail Service, and are approved candidates for promotion 
to the selection grade;

(ii) Those who were specially allowed to appear at the first Lowest Selection
Grade examination, having already been selected to appear at the examina­
tion (since abolished) for Inspectors of Post Offices and Head Clerks to 
Superintendents of Post Offices or for Inspectors, Railway Mail Service, 

and who have actually passed the first Lowest Selection Grade examina­
tion ;

(iii) Those who were specially allowed to appear at the second Lowest
selection grade examination as junior candidates under rule 3 in the Director 
General’s Special General Circular No. 16, dated the 18th August 193), 
and who actually passed that examination or who pass the examination in 
the next chance specially granted to them; also those who appear as junior
candidates under Rule 3 above and pass the examination.

(6) Junior officials in category (i) will be eligible for promotion to the Lowest 
Selection Grade in preference to junior officials in categories (ii) and (iii), and 
junior officials in category (ii) in preference to junior officials in category (iii).

(e) The relative seniority of officials in each category under Rule 4 for purposes of
their promotion to the Lowest Selection Grade will be as follow s:—

Category (i) : in the order in which their names were arranged on the wa:ting 
list st the time o f the publication of the results of the first Lowest Selec­
tion Grade Examination for purposes of appointment to posts in the

' Inspectors’ line.
Category (ii) : according to their relative seniority in the gradation list.
Category (iii) : according to their relative seniority in the gradation list irres­

pective of the fact whether they passed the examination in the same year 
or in dfferent years.

Note.—'Heads of Circles will maintain a waiting list showing separately these three 
-categories of officials in the order shown above.
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ncy, officiating, temporary or permanent, occurs in the Lowest 
Selection (Grade, the passed official most senior in the cadre at the time when the 
Victa'cy occurs ■will ordinarily be eligible for it, provided that he is in all other respects- 
considered lit for promotion to the selection grade.

Note.—Rule 4 (V) will not apply when making purely local arrangements in cosee 
of vacancies of not more than one month’s duration. In such cases, the existing 
procedure of selecting the most senior fit official available on the spot (i.e., in the 
Section, Branch, Office or station where the vacancy occurs) for promotion to the 
acting vacancy, will continue, except that, if there is a passed official available on the 
spot, he will be selected to officiate.

E m p l o y e e s  b e  t r e n c h e d  o n  t h e  N o r t h  W e s t e r n  R a i l w a y .

635. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Will Govemment 
please state the number of employees by communities who have been (i) 
discharged, and (ii) demoted on the North Western Railway on account of 
retrenchment during the year 1931?

(b) Will Government please state the number of employees by com­
munities who have been asked to proceed on leave preparatory to retire­
ment as a measure of retrenchment on the North Weatem Railway during 
the year 1931 ?

Sir Alan Parsons: (a) I would refer the Honourable Member to the 
reply given to question No. 324 asked by Shaikh Faaal Haq Piracha on 
the 12th February, 1932.

(b) Govemment have no information as to the number of men dis­
charged or under notice of discharge to whom leave prior to retirement 
was granted.

P a u c it y  o f  M u s l im s  i n  t h e  L o w e r  G a z e t t e d  S e b v ic e  o f  t h e  N o b t h
W e s t e r n  R a i l w a y .

666. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Is it a fact that 
there is not a single Muslim in the lower gazetted service on the North' 
Western Railway with the exception of one who is officiating as an Assist­
ant Personnel Officer?

(6) If the reply to part (a) is in the affirmative, are Govemment pre­
pared to inquire into the reasons for the paucity of Muslims in this service?

Sir Alan Parsons: (a) Yes.
(b) No. Appointments to the Lower Gazetted Service are made by 

Govemment essentially by promotion of selected subordinate irrespective 
of community.

M u s l im  P e r s o n n e l  O f f ic e r s  i n  t h e  N o r t h  W e s t e r n  R a i l w a y .

667. *Mr. Muhammad Muazzam Sahib Bahadur: Will Government
please atate the number of Muslim and Non-Muslim Assistant Personnel 
Officers, Divisional Personnel Officers, Junior Assistants Personnel, Senior 
Assistants Personnel on the North Western Railway during the years 1925 
to 1931, before and after the dates of Assembly meetings?

Sir Alan Parsons: Govemment regret that they are not prepared to 
supplement with figures for individual classes of establishment the in­
formation in regard to communal representation given in the Annual 
Report by the Railway Board on Indian Railways.
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C r e a t io n  o f  a  P o s t  o f  C h i e f  P e r s o n n e l  O f f i c e r  o s  t h e  N o r t h  
W e s t e r s  R a i l w a y .

668. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Is it a fact that 
the post of Chief Personnel Officer has recently bees created on the North 
Western Railway when the Administration is seriously considering the 
question of retrenchment and economy?

(b) If the reply to part (a) is in the affirmative, will Govemment please 
state the necessity for burdening the revenue with heavy extra expenditure 
at such a juncture?

Sir Alan Parsons: (a) The post was created with effect from April,
1931.

(b) I would refer the Honourable Member to the replies given to ques­
tions Nos. 358 and 221 asked by Mr. Jagan Nath Aggarwal on the 16th 
September, 1981, and 10th February, 1932, respectively.

S u p e r s e s s io n  o f  c e r t a in  O f f ic e r s  o n  tees N o r t h  W e s t e r n  R a il w a y '.

669. *M *- Muhammad M uauam  Sahib Bahadur: (a) Is it a fact that 
Mr. T. B. Chandwani has recently been confirmed in the Senior Revenue- 
Establishment of State Railways prior to his confirmation in the lower 
gazetted service resulting in the supersession of several European and 
Indian officers?

(6) If the reply to part (a) is in the affirmative, are Government aware 
of the discontent caused by his unparalleled supersession of the officers 
of the North Western Railway, and also state if Government are going to 
take any action in order to redress their grievances? I f  so, what?

Sir Alan Parsons: (a) Mr. T. B. Chandwani was promoted to the 
Superior Revenue Establishment of State Railways while officiating m 
the Lower Gazetted Service. He was selected by Govemment for promo­
tion after full consideration of the claims of others who were also consi­
dered to be eligible.

(b) The reply is in the negative.

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member inform 
this House whether it is not a fact that by the meteoric promotion of this 
officer, the hitherto undisputed claims of many worthy Local Traffic 
Service officers who, for years, have been officiating as officers have been 
overlooked?

Sir Alan Parsons: The promotion in this case was purely one of 
selection, and Mr. Chandwani was selected as being the best of the per­
sons then available. Promotion of this kind cannot be claimed as a right 
by anybody.

Lidut.-Colonel Sir Henry Gidney: I  know that, but will the Honour­
able Member inform this House whether in this and such promotions 
selection is the only deciding factor and seniority is not considered or whe­
ther seniority is also taken into account?

Sir Alan Parsons: So far as I  am aware from the cases that have 
come to m f notice or have coine before me, they go entirely by selection.
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Mr. Lalchand Navalrai: Will the Honourable Member be pleased to 
say if it is not a fact that Anglo-Indians are also selected similarly and 
given preference?

Lient.-Oolonel Sir Henry Gidney: No doubt! No doubt! But because 
they are better men.

Mr. B. Das: Who says that?

Lieut.-Colonel Sir Henry Gidney: I say that, what about it?

Mr. B. Das: I disagree with you.

N o n -A p p o in t m e n t  o f  M u s l im s  t o  t h e  H e a d q u a b t e r s  O f f i c e , N o r t h
W e s t e r n  R a i l w a y .

670. *Mr. Muhammad Muazzam Sahib Bahadur: Will Government
please state the number by communities of clerks of all grades in the 
Personnel Branch, Head Clerks and Superintendents of the Headquarters 
Office, North Western Bailway, Lahore, dmjing the last five years ? If 
the number of the Muslims has not been increased during these years, 
will Govemment please state how the promises held out to the Muslims 
by the Govemment of India from time to time are reconciled?

Sir Alan Parsons: With your permission, Sir, I propose to reply to 
questions Nos. 670 and 672 together. Govemment regret they axe not 
prepared to supplement with figures for individual offices or classes of 
establishment the information in regard to communal representation
already given in the Annual Beport by the Kailway Board on Indian
Railways.

i
R e p o r t s  o f  M r . K .  M . H a s s a n  o n  E m p l o y m e n t  o f  M u s l im s  o n  S t a t e

R a i l w a y s .

671. *Mr. Mohammad Muazzam Sahib Bahadur: Will Govemment
please place on the table the reports submitted up to this time by Mr. 
K. M. Hassan, who was appointed last year to examine the position of 
the Muslims on State Railways, stating the action which Government 
propose to take on his recommendations if any?

Sir Alan Parsons: The report has already been laid on the table. The 
recommendations made in it are under consideration.

A p p o in t m e n t  o f  M u s l im  O f f ic e b s  i n  t h e  H e a d q u a r t e r s  O f f i c e , N o r t h
W e s t e r n  R a i l w a y .

+672. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Is it a fact that
the number of the Muslim Officers in the different branches of the Head­
quarters Office, North Western Railway, Lahore, has been decreasing 
during the last five years?

(b) Will Govemment please state the number of Muslim officer* in 
Personnel, Works, Operating, Commercial, Survey Stores and Medical 
Branches of the Headquarters Office, North Western Railway, Lahore, 
during the last five years?

+For answer to thi9 question, see answer to question No. 670.
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" A p p o in t m e n t  o f  M u s l im s  a s  A s s is t a n t  P e r s o n n e l  O f f i c e r s  o n  t h e  
N o r t h  W e s t e r n  R a i l w a y .

673. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Is it a fact that 
there is not a single permanent Muslim Assistant Personnel Officer in the 
whole of the North Western Railway?

(b) Will Govemment state the number of permanent Superintendents 
by communities on the North Western Railway during the last six years? 
If the reply to part (a) above is in the affirmative, are Government pre­
pared to consider the advisability of making permanent Muslim Assistant 
Personnel Otfficars?

Sir Alan Parsons: (a) The post of Personnel Officer and Assistant 
Personnel Officer are as a rule filled by officers of the Indian Railway 
Service of Engineers or of the various branches of the Superior Revenue 
Establishment. The information available shows that on the 1st Dec­
ember, 1931, 4 posts of Personnel or Assistant Personnel Officers on the 
North Western Railway were filled by Muslims.

(b) The information in regard to permanent Superintendents is not 
available. In view of the reply to part (a) the latter portion of this part 
of the question does not arise.

A p p o in t m e n t  o f  M u s l im s  a s  Cl e r k s  a n d  A s s is t a n t  S u r g e o n s  o n  t h e
N o r t h  W e s t e r n  R a i l w a y .

674. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Will Govemment 
please state the number of clerks by communities in the Medical Branch 
of the Headquarters Office, North Western Railway, Lahore, during the 
•last three years?

(b) Will Govemment please state the number of Assistant Surgeons, 
Sub-Assistant Surgeons and Dispensers by communities appointed on the 
North Western Railway during the last three years ?

(c) If the number of Muslims in categories (a) and (b) is very small, 
are Govemment prepared to consider the advisability of appointing more 
Muslims in this Department in order to arrive at a fair proportion of 
communal representation according to the population of the provinces 
through which the North Western Railway runs?

Sir Alan Parsons: (a) and (b). Government regret their inability to
supply figures of recruitment by communities for individual offices or 
classes of establishments.

(e) Govemment have under consideration the recommendations made 
bv Mr. Hassan, Officer on Special Duty, which cover the point raised 
by the Honourable Member.

D is c h a r g e  o f  M u s l im  Cl e r k s  f r o m  t h e  H e a d q u a r t e r s  O f f i c e , N o r t h
W e s t e r n  R a i l w a y .

675.' ♦Mr. Muhammad Muazzam Sahib Bahadur: Will Government*
please state the number of clerks by communities discharged in the Medical 
Branch of the Headquarters Office, North Western Railway, Lahore, 
during the last three years, and if only Muslims were dismissed, are Govem­
ment prepared to make enquiries as to why Muslims alone have been 
dismissed?
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Sir Alan Parsons: I am calling for certain information and will lay a 
reply on the table later.

D u t ie s  o f  P e r s o n n e l  O f f ic e r s  a t  t h e  H e a d q u a r t e b s  O f f i c e , N o r t h
W e s t e b n  R a i l w a y .

676. *Mr. Muhammad Muazzam Sahib Bahadur: (a) Are Government 
aware of the duties entrusted to the Personnel Officer of the Headquarters 
Office, North Western Railway, Lahore?

(b) Is it a fact that the personnel matters of the subordinates on the 
North Western Railway are dealt with by European Officers and that of 
the officers is done by a Personnel Officer who is a Hiridti and the Muslim 
Personnel Officer is entrusted with general duties?

(c) If the reply to part (b) above is in the affirmative, will Government 
please state whether they intend to appoint Muslim Personnel Officers in 
effective control of the personnel matters of staff?

Sir Alan Parsons: There are three Personnel Officers at the Head­
quarters OHfiee -of -the'North Western Railway. .The distribution of 
duties between these officers is made by the Agent and Govemment 
see no reason to intervene in the matter.

R e m o v a l  o f  t h e  N o r t h -W e s t  F r o n t i e r  Cr im e  R e g u l a t io n s .

677. *Maulvi Sayyid Murtuza Saheb Bahadur: Will Govemment be 
pleased to state when the North-West Frontier Crime Regulations will be 
removed in pursuance of the recommendations of the Niamatullah 
Committee ?

Sir Evelyn Howell: The Honourable Member presumably refers to 
the Frontier Regulations Enquiry Committee presided over by Mr. Justice 
Niamatullah. The recommendations of this Committee are still under 
the consideration of Govemment.

Maulvi Sayyid Murtuza Saheb Bahadur: Will Govemment be 
pleased to state as to when they will Ue in a position to arrive at a defi­
nite conclusion, because it is already too late?

Sir Evelyn Howell: I  can give no information on that point.

Mr. Gaya Prasad Singh: In view of the introduction of reforms in the 
North-West Frontier Province, do Govemment propose to arrive at an 
early decision with a view to repeal the special Regulations which form 
the subject matter of this question?

Sir Evelyn Howell: Government propose to give the Provincial Council 
. of the North-West Frontier Province an opportunity to discuss this ques­
tion before taking any action.

Mr. K. Ahmed: Is it a fact that in this Report there is a note of dis­
sent by the Chairman and sofoe other member? If so, what are they?

(No answer was given.)
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Mr. X . Ahmed: Since no answer is forthcoming, is it a fact that the 
difficulty arises, because the Chairman has given one finding and other 
members another finding contradicting themselves?

Sir Evelyn Howell: No, it is not a fact.

Mr. K. Ahmed: What is the reason then?

Sir Abdur Rahim: May I inquire if the Government have not considered 
that it will facilitate the working of the new reforms introduced into the 
North-West Frontier Province if these Regulations are repealed or modi­
fied simultaneously as recommended by that Committee?

Sir Evelyn Howell: Government have considered this question and are 
of opinion that it is essential to give the provincial representatives of the 
North-West Frontier Province an opportunity to discuss the whole ques­
tion before they take action.

Sir Abdur Bahim: Have Govemment really any doubt that popular 
opinion will support or does support the recommendations of the Com­
mittee ?

Sir Evelyn Howell: Clearly an expression of opinion is required.

Sirdar Harbans Singh Brar: Will the Government publish the Report 
before discussion takes place in the North-West Frontier Province.

Sir Evelyn Howell: It has been published.
Sardar Sant Singh.: Is it not a fact that since the publication of the 

Report, no action has been taken to see that the Regulations have been 
used?

Sir Evelyn Howell: Certainly not.
Dr. Ziauddin Ahmad: In view of the fact that the Honourable Mem­

ber said that the new Council will be given an opportunity to discuss the 
North-West Frontier Province Regulations, may I ask whether the Mem­
bers will not be put under section 40 of one such Regulation which will 
debar them from speaking on that point at all? Section 40 is to the 
effect that Govemment can bind over any one for three years without 
giving any reason?

Mr. Gaya Prasad Singh: But they will be privileged there.

Dr. Ziauddin Ahmad: Will it be the privilege of the House?
(No answer was given.)

A m ottn t  r e a u s e d  b y  S a l e  o f  St a m p s  a n d  P o s t c a r d s  i n  t h e  N o r t h - 
' W e s t  F r o n t i e r  P r o v in c e .

678. *Maulvi Sayyid Murtuza Saheb Bahadur:What was the total 
amount of sale of postal" stamps and postcards in the North-We&t 
Frontier Province, in the following months— October, November said 
December, 1931, and January, 1932, and tbat of the coireaponding months 
of the previous year?

B 2
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Ur. T. Byan: The figures for the months in question in 1930, were 
Rs. 1,26,000; 1,17,000; 1,36,000 and 1,16,000; and in 1931, 1,07,000; 
1,11,000; 1,45,000 and 1,24,000. The last figure is an approximate one 
only.

I n v i t a t i o n  o f  K h a n  A b d u l  G h a f f a r  K h a n  t o  a  D x jk b a r  i n  P e s h a w a r .

. *Maulvi Sayyid Mortoxa Saheb Bahadur: (a) Is it not a fact that 
Khan Abdul Ghaffar Khan was not invited to the Durbar held at Psshawar 
just before last Christmas?

(b) Was there any mention of the introduction of reforms in the invita­
tions issued for the Durbar? '

(c) Is it not a fact that the son of Abdul Ghaffar Khan has contradicted 
the rpmour that Khan Abdul Ghaffar Khan was invited to the Durbar 
and he refused?

(d) If the invitation was sent to Khan Abdul Ghaffar Khan, will Gov­
ernment be pleased to state the date and to what address the invitation 
was posted? Was it sent in a registered cover? Was the acknowledg­
ment received by Govemment and, if so, by whom was it signed?

Sir Evelyn Howell: (a) It is not a fact.
(b) No; but that the recipient of the invitation was aware of the object 

of Durbar is dear from the nature of the proceedings at the meeting held 
by the Provincial Congress Committee at Utmanzai on the 20th Decem­
ber.

(c) Govemment have no knowledge of any such contradiction which, 
if issued, would have been untrue.

(d) Dr. Khan Saheb wrote on the 21st December stating that as his 
brother was unwell neither he nor his brother, Abdul Ghaffar Khan, would 
be able to attend the Durbar. A copy of his letter is laid on the table.

.Residence,
3, Michni Road.

Consulting Boomsr 
Bazar Kalan, 
Peshawar City, 
21st Dec. 1931.

D e a b  C a p t a in  B a r n e s  ,

Thanks very much for your letter in connection with the Durbar. I have just 
come back from the village with my brother, he is not feeling well and we both 
won’t be able to attend the Durbar. I  am sorry for not writing earlier but I did 
not know whom to write to.

Yours sincerely,

(Sd.) KHAN SAHIB.
To 1

Capt. H. A. Barnes,
Under Secretary to the Hon'ble the 

Chief Commissioner, and Agent to th«
Governor General, N.-W. F. P.
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Maulvi Sayyid Murtuza Saheb Bahadur: Did the Government take the 
trouble of ascertaining whether it was a fact that he was not keeping well 
and fit?

(No answer was given.)

Mr. Gaya Prasad Singh: Are Govemment aware that the non-attend­
ance at the Durbar by Khan Abdul Ghaffar Khan was brought up as a 
charge against him by the Chief Commissioner of the North-West Frontier 
Province ? I

Sir Evelyn Howell: Govemment are not aware of that fact and do 
not believe it to be true.

Mr. Gaya Prasad Singh: Is it a crime for a man to refuse to attend a 
Durbar even when invited?

Sir Evelyn Howell: Certainly not.

'A p p o in t m e n t  o f  A s s is t  ao t  C o n t r o l l e r s  o n  t h e  N o r t h  W e s t e r n
R a i l w a y  .

680. *Mr. Lalchand Havalrai: (a) With reference to Government’s 
T ep ly  to question No. 385 on 16th February, 1932, will Government be 
pleased to state if it is not a fact that the official approval of the Agent to 
the appointment of these Assistant Controllers was obtained before they 
were confirmed?

(b) Will Govemment be pleased to explain what is meant by personal 
approval of the Agent referred to in the aforesaid reply?

(c) Is the. Agent’s personal sanction constitutionally essential to the 
confirmation of a subordinate as the Assistant Controller?

(d) Is it a fact that constitutionally some appointments on the Divi­
sions are controlled by the Headquarters office and not? personally by the 
Agent ?

(e) Is it a fact that Col. Walton, the Agent of the North Western 
Railway, approved of and gave sanction to the confirmation of these Assist­
ant Controllers, or at least the orders were issued over his signature?

(/) Is it a fact that Mr. Highet who temporarily took oyer charge in 
the absence of Col. Walton on leave interfered with the previous decision 
of the Agent’s Office on the plea of a mistake and gave notices to those 
Assistant Controllers that they should not consider themselves confirmed?

(g) Will Govemment be pleased to state where lies the mistake?
(h) Are Govemment aware that Assistant Controllers in particular and 

the Railway staff in general feel extremely distracted at such official ways?
(i) Do Government propose to advise the Agent of the North Western 

Railway to stick to his original decision of confirming these Assistant Con­
trollers ?

Sir Alan Parsons: (a) No.
(b) Approval given by the Agent personally.
(c) No.
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(d) Certain appointments in Divisions are controlled by the Head­
quarters Office which is the office of the Agent, but these need not
necessarily come before the Agent personally. It is open to the Agent
to rescind any order issued from the Headquarters Office if in his opinion
it is proper to do so. / ...• .

(e) No.
(/) The confirmations were countermanded by orders of Mr. Highefc 

after full consideration when the matter came under his review.
.(g) The confirmations had been made without a sufficiently complete 

examination of the position. ,
(7i) Govemment have no information.
(i) No.

Mr. Lalchand Navalrai: Does the Honourable Member remember that 
the answer to a similar question was that the Govemment were awaiting 
a reply from the Agent? Has that reply come?

Sir Alan Parsons: I am afraid I must ask the Honourable Member 
to give me notice: I  do not remember exactly which of his previous ques­
tions he is referring to.

Mr. Lalchand Navalrai: The Honourable Member may be told that it 
was with respect to the Agent deciding whether the confirmations will be 
restored to these men or not: the reply was that communication was going 
on between the Agent and the Govemment. Has there been any reply to 
that effect?

Sir Alan Parsons: I am afraid I have not got the details in my recol­
lection: I  am afraid I must ask the Honourable Member for notice.

j Ci v i l  A v ia t i o n  E s t a b l is h m e n t  i n  t h e  Tm p r r t a t . Se c ie e t a h ia t ,
N e w  D e l h i .

681. *Mr. S. 0. MitTa (on behalf of Mr. Nabakumar Sing Dudhoria): 
Will Govemment be pleased to state:

(a) the amount that has been spent On civil aviation establishment
in the Imperial Secretariat, New Delhi, since its establish­
ment ;

(b) whether there are any experts in aviation matters among the
staff;

(c) if so, the name or names of such people; and
(d) the pay and emoluments enjoyed by each?

The Hoootimble Sir Joseph Bhore: (a) The expenditure incurred on 
the establishment employed in the office of the Director of Civil Aviation 
since its constitution in January 1927, up to the 31st March 1982 will' 
amount to Rs. 4,58,536.

(b) Yes.
(c) and (d). 1. Mr. F. Tvmms, M.C., Director, pay Rs. 2iSQQ per men­

sem; 2. Mr. N. Vintcent, D.F.C., Deputy Director, pay Rs. 1,500 per 
mensem.
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682. *Mr. S. 0. Mitra (on behalf of Mr. Nabakumar Sing Dudhoria): 
Will Govemment be pleased to state:

(a) the names of Indians who have been trained as aviation experts
by the Govemment;

(b) the place or places where they are posted at present;
(c) whether those experts have done any flying since they have been

appointed;
(d) whether they have been provided with machines for flying

occasionally to keep them in practice ;
(e) the nature of duties that those experts are performing normally

at present;
(/) the number of Indians that are being trained abroad at present

for aviation purposes;
(g) whether the Aero Club of India receives any financial assistance

from the Govemment of India; and
(h) if so, the sort of control Government exercises on that elub?

The Honourable Sir Joseph Bhore: (a) and (b). Under the scheme
sanctioned by the Govemment of India for the training of Indians in Civil
Aviation in England, seven scholars, viz., Messrs. D. Chakraverti, G. S. 
Subramaniam, K. M. Eaha, M. G. Pradhan, S. M. Ally, Man Mohan Singh 
and Gurdial Singh, have completed their course of training. The first 
four are at present in Govemment employ aa Aerodrome Officers and have 
been posted as follows:

1. Mr. D. Chakraverti, Rangoon (Mingaladon).
2. Mr. G. S. Subramaniam, Allahabad (Bamrauli).
8. Mr. K. M. Raha, Calcutta (Dum Dum).

^ 4. Mr. M. G. Pradhan, Karachi Air Port, Drigh Road.
(c) None so far as Govemment is aware.
(d) No.
(e) Regulation and control of air traffic; maintenance of aerodromes 

and collection of landing and housing feee, rents and other Government 
duea

(/) Two.
(g) Yes. The Aero Club of India and Burma has been in receipt of a 

Govemment grant of Rs. 80,000 per annum from the year 1928-29. The 
grant was reduced in 1931-32 to Rs. 20,000 and it has been decided to 
reduce it still further, in 1982-33, to Rs. 16,000.

(h) The Aero Club of India and Burma, Limited, functions as a central 
co-ordinating agency between the Govemment of India and the subsidised 
flying clubs in India, and the grant of the Government subsidy is made on 
certain conditions whioh allow of Govemment exercising a general control 
over the activities of that Club. The Club works in close association with 
■the Government on all matters connected with the flying clubs.

QUESTIONB AND ANSW ERS. 1607
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Mr. Gaya Prasad Singh: Are Govemment aware that there is a general 
complaint that the Indian air officers are not given a chance of flying in 
order to keep them in practice?

The Honourable Sir Joseph Bhore: I  do not quite know to whom my 
Honourable friend refers when he speaks of Indian air officers*.

Mr. Gaya Prasad Singh: I am speaking of officers of whom mention has 
been made in part (c) of the question. They axe in charge of aerodromes.

The Honourable Sir Joseph Bhore: They are aerodrome officers and not 
air officers, and Govemment could not possibly provide them with facilities 
for flying as suggested in the question. They could not for instance 
possibly provide an aeroplane for them.

Mr. Gaya Prasad Singh: May I take it then that there is no Indian air 
officer in this country whose duties are connected with actual flying 
operations ?

The Honourable Sir Joseph Bhore: No, Sir; I have explained the duties 
of the officers in the reply I have just given.

E c o n o m y  a n d  S a f e t y  i n  E l e c t b ic  L ig h t in g  a n d  P o w e b  S u p p l y .

683. *Mr. Nabakumar Sing Dudhoria: Will Govemment be pleased to
state:

(a) whether their attention has been drawn to an article entitled
“ Economy and Safety in Electric Lighting and Power-supply 
in India”  by Prof. B. C. Chatterjee, Head of the Department 
of Electrical Engineering, Benares University, in which he 
has raised the general plea for economy and safety in the 
matter of electric consumption in this country; and

(b) if So, whether they are prepared to consider through an expert
committee the learned professor’ s suggestions for protective 
devices as introduced in foreign countries and Indian States 
and the means to ward ofi the increasing number of electrical 
accidents in this country?

The Honourable Sir Joseph Bhore: (a) Yes.
(b) I invite the Honourable Member’s attention to the reply given to 

part (c) of starred question No. 4 on the 26th January 1932. The Govem­
ment of India propose to await the receipt of the reports to which I referred 
in that reply before proceeding further in the matter.

Appointment or I ndian Christians in  Government of India
Departments.

684. *Dr. P. X. DeSouza: (a) Will Government be pleased to state 
the number of Indian Christians both in the upper division and the 
lower division of the Govemment of India Departments and their 
subordinate offices? (The number should be given Department by Depart­
ment.)



i ! )  \
(b) Is it a fact that in some of the Departments the representation of 

Indian Christians is quite inadequate in both the divisions mentioned in 
part (a) above?

(c) Is it a fact that the Indian Christian community now forms the third 
largest community in India? Do Govemment propose to instruct their 
Departments to appoint Indian Christians in future in both the divisions 
till their representation is adequate?

The Honourable Sir Janies Orerar: (a) I  have not got separate figures 
for the upper and the lower divisions of the Secretariat and its attached 
offices but statements showing the communal strength of the clerical staff 
of these offices are prepared annually and placed in the library. I  would 
refer the Honourable Member to the statements of 1930 in the library.

(b) The statements will show the percentages for each department. On 
the total the percentage of Indian Christians in the Secretariat is 2-04 per 
cent, and in the attached offices 1-64 per cent.

(c) The population of Indian Christians according to the latest census 
is 5,979,609 and on the basis of religion it is the 5th largest community in 
India. Government do not consider that any special instructions of the 
kind suggested are required.

R e c r u it m e n t  o f  M i n o r  C o m m u n it ie s  i n  G o v e r n m e n t  o f  I n d i a
D e p a r t m e n t s .

685; *Dr. F. X. DeSouza: What method have the Govemment of India 
to see that their instructions regarding recruitment of minor communities 
in various Departments of the Govemment of India and their subordinate 
offices are duly observed by the heads of offices ?

The Honourable Sir James Orerar: I  would refer the Honourable Mem­
ber to the reply given in this House to question No. 848 on the 28th March, 
1930. The returns mentioned therein are placed regularly in the Library.

A p p o in t m e n t  o r  a  n o n -C h b i s t i a n  i n  t h e  A r c h e o l o g ic a l  
D e p a r t m e n t .

r

686. *Dr. F. X. DeSouza: (a) Is it a fact that a vacancy occurred in 
November, 1931, in the Archaeological Department on account of the transfer 
of an Indian Christian to the Medical Directorate, Army Headquarters ?

(b) Is it a fact that the vacancy has been filled by the appointment 
of a non-Christian? If so, why?

(c) Was due publicity given to this vacancy as was done in 1929? If 
not, why not?

(d) How many Indian Christians did actually apply for this post?

Sir Frank Noyce: (a) Yes, a temporary one.
(b) Yes, a non-Christian was appointed in thia vacancy for about a fort­

night but from the 20th January 1932 the post has remained vacant.
(c)  ^ e. Service Commission will be consulted in the usual course

if it is decided to fill this post by recruitment.
(d) Three.

QUESTIONS AND ANSWERS. 1609
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Selection or Men  fob Retrenchment in  Government Departments .

687. *Mr. S. 0. Mitra: Will Government please state:
(a) what principles have been adopted for the selection of men for

retrenchment;
(b) the number of posts in each grade retrenched in each Depart­

ment of the Govemment of India Secretariat; and
(c) how far the principles referred to at part (a) have been observed

in each case?
The Honourable Sir George Schuster: (a) I  would invite the Honourable 

Member’s attention to part (a) of the reply given by me on the 17th 
February, 1932, to Mr. Lalchand Navalrai’s starred question No. 409.

(b) The Honourable Member will find the effect of retrenchment in 
each Department in the Demands for Grants for 1932-33 and in the 
retrenchment statements to be circulated therewith.

(c) Govemment have no reason to believe that the principles referred 
to have not been observed.

Mr. Lalchand Navalrai: Sir, I rise to a point of order. I would request 
the Chair to lay down a practice that if any replies are laid on the table, 
they should first be read out so that we may be in a position 
to put further supplementary questions. If on the day the 
questions* are put the replies are also given at the same 
time, we will get an opportunity to put supplementary questions. I am 
therefore obliged to aak for a ruling from the Chair that the answers to the 
questions which will be laid on the table should first be read out to the 
House so that we may have an opportunity to put supplementary questions 
to get more information in connection therewith.

Mr. K. Ahmed: Sir, I  want to ask a question on the point of order . . . .

Mr. President (The Honourable Sir Ibrahim Rahimtoola); Order, order,, 
You cannot ask any question when a point of order is raised.

Mr. K. Ahmed: If replies are not given to questions at the same time, 
will the Chair be pleased to enlighten the House as* to what is the practice 
in the House of Commons? (Laughter.)

Mr. Prui&eat (The Honourable Sir Ibrahim Rahimtoola): Order, order. 
Tbe Honourable Member has access to all the literature that is available 
on the subject, and the Chair is not here to enlighten Honourable Members 
on questions, which they could solve for themselves.

As regards the point that the Honourable Member, Mr. Lalchand 
Navalrai has raised, he ought to know that supplementary questions are 
intended to elicit further information when the answer is given. When 
the answer is laid on the table, the occasion for asking supplementary 
questions has passed. The replies laid on the table are printed in the- 
proceedings and if any Honourable Member wishes to obtain more informa­
tion on the subject he should give notice to get it. The procedure which 
is now followed is quite correct.

Mr. Lalchand Navalrai: Sir, I  want to . . .  .
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Mr. President (The Honourable Sir Ibrahim Rahimtoola): Order, order : 
the ruling having been given the Honourable Member cannot say anything 
more.

R e t r e n c h m e n t  i n  t h e  F i n a n c e  D e p a r t m e n t .

688. *Mr. S. 0. Mitra: Is it not a fact that the Finance Department 
has delayed carrying out retrenchments in the Finance Department itself? 
If so, why have retrenchments been delayed?

The Honourable Sir George Schuster: The Honourable Member will see 
the effect of retrenchments made and proposed by the Finance Depart­
ment in the Demands for Grants for 1932-33 and in the Retrenchment 
Statement circulated with them. No personal considerations whatsoever 
have delayed the implementing of retrenchment decisions. Account must, 
however, be taken of the work in hand, and' the full retrenchments cannot 
be realised until the heavy seasonal work of the Budget is completed, and 
the special task of giving effect to the decisions as regards retrenchment 
in all branches is completed also. Nevertheless the Department has 
already dispensed with half the permanent posts offered for abolition, 
while work connected with the Budget has never since the reforms been 
done with a smaller staff than has been engaged this year, 
i 1 .

P e r m a n e n t  L o c a t io n  o p  t h e  S e c r e t a r i a t  i n  N e w  D e l h i .

689. *Mr. S. 0 . Mitra: (a) What will be the additional income from 
rents during the summer if offices were permanently located in Delhi?

(b) What will be the interest on capital cost of the new scheme for 
Water supply ?

(c) Will not the permanent location of the Secretariat at Delhi result in 
a net saving to Govemment?

(d) Do Govemment propose to make any announcement as regards their 
intentions for the permanent location of the Secretariat at Delhi? How 
long will the new water supply scheme take to complete?

Hie Honourable Sir James Orerar: The material for a complete answer 
to this question is being collected and will be given to the House as soon 
as possible.

Mr. B. Das: Is it a fact, Sir, that the Chief Engineer to the Govem­
ment of India stated that the water consumption in New Delhi for officers 
is about 100 gallons per head?

(No answer was given.)
Shall I  repeat the question, Sir? Is it a fact that the Chief Engineer 

to New Delhi in the Honourable Member’s Department appeared before 
the Executive Council and made- a statement there to the effect that the 
water'consumption for officials in New Delhi is 100 gallons per head and 
there would be a water shortage and therefore there should be the Simla 
exodus ?

The Honourable Sir Joseph Bhore: I  am not aware, Sir, that he made 
that statement at all.

Mr. B .rDas: May I know from the Honourable Member what is the 
water consumption per head in New Delhi0



The Honourable Sir Joseph Bhore: If the Honourable Member will give 
me notice of that question, I  shall supply him with the information that 
he requires.

Mr. B. Das: Is it not in the knowledge of the Honourable* Membt r 
that it was published in the Press that the Simla exodus was not going 
to be stopped and that Mr. Brebner had made a statement before the 
Executive Council that the water supply in New Delhi would be insuffi­
cient?

The Honourable Sit Joseph Bhore: The proceedings of the Executive 
Council Sub-Committee are confidential and the Press were not authorised 
to publish that statement, nor am I in a position to state whether the 
information published by the Press is correct or not.

Sirdar Harbans Singh Brar: Is it not a fact that when New Delhi 
was in the course of construction, 50,000 coolies were working in this city, 
and filtered water was found to be sufficient for all during the whole year, 
and when the present population is much less, what is the difficulty about 
the water being sufficient for the whole population?

The Honourable Sir Joseph Bhore: I  am not in a position to go into 
the question of population without due notice. It deals with figures and 
I regret to say that I have not all those figures at my fingers’ ends.

B a d  St a t e  o f  R e p a i r  o f  R o a d s  b e t w e e n  D e l h i  a n d  N e w  D e l h i .

690.*Mr. S. O. Mitra: Are Govemment aware that roads leading from 
New Delhi to Delhi city are in a very bad state of repair? Who is respon­
sible for their maintenance—the Public Works Department or the Municipal 
Committee ?

Sir Frank Noyce: I  place on the table of the House a statement giving 
particulars regarding roads leading from New Delhi to Delhi City.

Statement xhovoinq particulart regarding road* leading from. New Delhi to Delhi City.
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Road.

1. Connaught Place to 
Ajmere Gate.

2. Connaught Place to 
Sadar Bazar, known 
as the Qutab Koad.

3. Delhi-Muttra Road

Condition.

Good up to the junc­
tion of the Circular 
Road, from where it is 
not go good.

Good .

Good .

Authority 
which maintains the 

load.

New Delhi Municipal Com­
mittee, except for a  small 
portion near Ajmere Gate 
which is maintained by the 
Delhi Municipal Committee.

Up to the Hardinge Serai, by 
the New Delhi Municipal 
Committee, from thence by 
the Delhi Municipal Commit­
tee.

The portion of the road whioh 
connects New Delhi with 
Delhi City is maintained by 
the New Delhi Municipal 
Committee.
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T h s l a  T r a f f i c  i n  N e w  D e l h i .

691. *Mr. S. 0 . Mitra: Is it a fact that no arrangements exist for 
thela traffic in New Delhi and that thelas are not allowed to ply on tarred 
roads?

Sir Trank Noyce: There is at present no restriction on thela traffic in 
New Delhi.

R e t r e n c h m e n t  i n  t h e  O f f i c e  o f  t h e  C h i e f  E n g i n e e r , D e l h i .

692. *Mr. S. 0 . Mitra: Is it a fact that in the scheme for retrench' 
ment, the Chief Engineer, Delhi, has allowed for the reduction of a large 
number of subordinate staff and left the officers’ staff as it was?

The Honourable Sir Joseph Bhore: No. Certain officers’ posts have 
also been retrenched.

R e t r e n c h m e n t  i n  S u b o r d i n a t e  O f f i c e s .

693. *Mr. S. O. Mitra: Will Govemment please furnish a statement 
showing separately retrenchments carried out in offices subordinate to each 
department of the Secretariat and the percentage in each case of reduction 
to total cost?

The Honourable Sir George Schuster: I  would refer the Honourable 
Member to the retrenchment summaries to be circulated with the Demands, 
for Grants for 1932-33.

L e t t e r  t o  M a u l v i  M u h a m m a d  S h a f e e  D a o o d i  b e  h i s  V i s i t  t o  t h e  N o r t h -
W e s t  F r o n t i e r  P r o v in c e .

694. ^Sardar Sant Singh: (a) With reference to the reply given by the 
Foreign Secretary to starred question No. 169 of the 10th February, 1932,
will Government kindly state if the letter dated 9th January, 1932, was 
the only letter written by the Foreign and Political Department to Maulvi 
Muhammad Shafee Daoodi, relating to his visit to the North-West Frontier 
Province?

(i>) Is it a fact that another letter previous to the one dated the 9th. 
January, 1932, was delivered to Maulvi Shafee Daoodi on the evening of 
the 8th January, 1932, at the residence of Maulana Ahmed Said, Sec­
retary, Jamiat-vl-Ulama, in a sealed cover from the Foreign and Political 
Department, bearing post marks of different dates prior to the 9th 
January, 1932? Will Govemment kindly lay a copy of this letter or all 
other letters on the table?

Sir Evelyn Howell: (o) No, Sir.
(b) Two other letters dated respectively the 5th and 20th January,

1932, were sent to Maulvi Shafee Daoodi. Copies of these are laid on the 
table. No other letters were sent to him.



1614 LEGISLATIVE ASSEMBLY. [7 th  M a r . 1932.

Confidential.
Foreign and Political Department,

; • New Delhi;
The 5th January, 1932.

My deail Matjlvi,

I have been in conversation on the telephone with the Chief Commissioner of the 
North-West Frontier Province, and’he desires me to convey to you and througn you 
to one or two other members of the All-India Muslim Conference now in session at 
Delhi an invitation to visit the North-West Frontier Provinoe. and see conditions 
there for yourself. I f  you accept this invitation he would only ask that you would 
go straight to Peshawar and while in Peshawar would be guided by his odvice to 
the places which you should visit and generally the persons to whom you "should give 
interviews. I f  you decide to accept this invitation,' will you please let me know as 
soon as possible, 1

Toors sincerely,

(Sd.) E. B. HOWEU-.

T o

Maulvi Muhammad Shafee Daoodi, M X .A .,

C /o  The Editor, “ Aiaman”  (Maulvi Maafr&r-ud-din), ,
Delhi.

Camp, Peshawar,
20th January, 1932.

My hear M aflvI,

I have discussed again with the Chief Commissioner your suggestion that you and 
Mr. Mazhar-ud-Din might visit Haripur jail, out is quite sure that, if you did so. 
the only effect would be to cause excitement amongst the prisoners, however mistaken 
might be the grounds on which that excitement would rest and thus delay tl»e process 
of reconciliation and release which is now beginning. I am afraid therefore that 
you had better cut out this portion of your proposed itinerary. I hope, however, 
that you have no reasonable cause of complaint as you have apparently been wherever 
you wished to go all over the place and seen whatever yon wished to see.

As regards the alleged excesses I would ask you to bear two facts in mind : iirst, 
that Govemment has set its face against these as strongly as possible from the very 
start and second, that any tendency to give undue publicity to such incidents .is may 
have occurred can only have a bad effect. It is in fact playing into the hands of 
the local Congress by widening the breach between the Government and the people of 
the Province which all of ua are anxious to see closed up as soon as possible.

The Chief Commissioner joins with me in thanking you for the spirit in which 
you "have approached your task and for various suggestions of value in connection with 
releases and other matters of which he has taken note. I f  you can now induce youf 
friends o f  the intelligentsia and of other shades of opinion to come forward in open oO 
operation with Government to accelerate the processes incidental to the ir^roduction ol 
reforms, we shall have still further cause for gratitude.

I
Tours. sincerely,

. . (Sd.) E. B. H0WJ5LL.

To ;.>>■
Maulvi Muhammad Shafee Daoodi, M.L.A.,

C /o  Legislative Assembly Department, New Delhi.
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Sardar Sant Singh: May I draw the attention of the Honourable Mem­
ber to this envelope bearing the seal of the Foreign Office, which bears 
the post mark 5th January, 1932? May I know what was the letter con­
tained in this envelope?

Six XveVyn Howell* Bid the Honourable Member say that it bore the 
date 5th January, 1932?

Sardar Sant Singh: Yes.

Sir Evelyn Howell: Presumably it contained the letter of the 5th 
January, 1932.

Dr. Ziauddin Ahmad: May I know, Sir, how the Honourable gentleman 
got hold of this envelope?

Maulvi Muhammad Shafee Daoodi:'Will the Honourable Member inform 
the House whether the permit given to us to visit the Frontier was due 
to a resolution of the Working Committee of the All-India Muslim Con­
ference passed in Delhi on the 3rd and 4th January, 1932, appointing 
Maulana Mazharuddin and myself to find out the actual condition of 
affairs in the Frontier and make our report to the Working Committee?

Sir Evelyn Howell: Yes, Sir. 

Maulvi Muhammad Shalee Daoodi: Is not the suggestion that the
initiative in the matter—I mean the actual initiative— was taken by the 
Chief Commissioner of the North-West Frontier Province, absolutely 
unfounded ?

Sir Evelyn Howell: I  do not think so, Sir.

Maulvi Muhammad Shafee Daoodi: Is it a fact that after the receipt 
o f your letter dated the 5th January, 1932, by me, I  approached you the 
next day" and protested against the restrictions imposed upon the visit of 
the members of the All-India Muslim Conference by the Chief Commis­
sioner of the North-West Frontier Province?

Sir Evelyn Howell: Not precisely, Sir. As far as I recollect, my
letter of the 5th January did not reach the Honourable Member until 
the 8th, and on the morning of the 9th he came to me and said he did 
not like the wording of the letter with regard to the conditions on which 
the invitation was extended. We discussed the matter and a revised 
edition was drawn up with his consent, which has already been laid on 
the table and published.

Maulvi Muhammad Shafee Daoodi: Is it a fact that you said in reply 
that the letter had been written in haste to catch me here in Delhi on the 
5th January, and you would modify the terms?

Sir Evelyn Howell: I  believe that is so.

Maulvi Muhammad Shafee Daoodi: Is it a fact that you further stated 
that no visitors to the Frontier Province in the conditions, in which the 
province was could be allowed to go unless they agreed tp abide by the 
restrictions considered reasonable by tie  :Chief ■ Commissioner ?:
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Sir Evelyn Howell: I have no recollection of making that statement,
Sir.

Mr. M. Maswood Ahmad: Was the information that the Foreign Secre­
tary had modified the restrictions imposed by the Chief Commissioner on 
the visitors conveyed to Maulana Ahmad Sayeed of the Jamiat-ul-Ulama 
the same day, i.e., 9th January before the visitors started for Peshawar?

Sir Evelyn Howell: I did not catch the Honourable Member.

Maulvi Muhammad Shafee Daoodi: I conveyed the information that 
very day.

Mr. B. Das: Who is answering the question—the Foreign Secretary or 
Maulvi Muhammad Shafee Daoodi?

Sir Abdur Rahim: Are special permits still needed for any one visiting 
any part of the North-West Frontier Province?

Sir Evelyn Howell: No.

Mr. M. Maswood Ahmad: Was the statement supplied to the Associated 
Press through the office of my Honourable friend in charge of the Foreign 
Department? The Associated Press message says that these men went 
there on an invitation from the Chief Commissioner?

Sir Evelyn Howell: Certainly an invitation was extended by the Chief 
Commissioner.

Mr. M. Maswood Ahmad: Was this information supplied by the De­
partment ?

Sir Evelyn Howell: Presumably.

Maulvi Muhammad Shafee Daoodi: Will the Honourable Member 
kindly say whether the initiative in the matter was taken by the Chief 
Commissioner, or that the Muslim Conference had initiated the matter- 
and the Chief Commissioner might have been consulted and things like 
that, which I do not know, and then the invitation was extended?

Sir Evelyn Howell: As I have already said, I think it is rather hard to 
define exactly what is meant by initiative, but the actual course of pro­
cedure, so far as I am aware, that was followed Was this. When it 
appeared in the Press that the All-India Muslim Conference had chargedt 
my Honourable friend and another gentleman with the duty of finding out 
the actual state of things in the North-West Frontier Province, an invita­
tion to visit that province and find out the state of things was extended to- 
him by the Chief Commissioner through me in the letters which I have 
laid on the table. The Honourable Member did not answer those letters,- 
but he went to the province. So, presumably he accepted the invitation.

Mr. B. Das: With reference to the battery of supplementary questions 
put by my Honourable friend Maulvi Muhammad Shafee Daoodi to the- 
Honourable the Foreign Secretary, may I know if some of those sup­
plementary questions came out of the documents that have been already 
placed on the table, or he was referring to private conversations he had. 
with the Honourable the Foreign Secretary?
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Sir Eveljn Howell: The Honourable Member has seen the two letters 
which 1 have sent him. No other Member has seen them. I  do not 
quite follow the rest of my Honourable friend’s question.

Mr. B. Das: My Honourable friend (Maulvi Muhammad Shafee 
Daoodi) was also referring to certain private conversations he had with 
the Foreign S ecre ta ry .....................

Mr. President: Is the Honourable Member asking a supplementary 
question ?

Mr. 0 . S. Banga Iyer: On a point of order, Sir. I believe my Hon­
ourable friend Mr. B. Das, the Chief Whip of my Party, has raised an 
important issue to be answered by you, Sir, for: future guidance, for my 
Honourable friend Maulvi Muhammad Shafee Daoodi in the course of his 
supplementary questions clearly stated, “ You told m e”  and so on. There­
fore, is it in order for any Honourable Member to use the privilege given 
under supplementary questions to repeat on the floor of this House cer­
tain private conversations and secure confirmation thereof?

Mr. President (The Honourable Sir Ibrahim Rahimtoola): The Hon­
ourable Member knows very well the kind of supplementary questions 
that are put and answered. The Honourable Member did not raise a 
point of order before. When a supplementary question is put, it is open 
to any Honourable Member to get up and raise a point of order as to 
whether it was a proper supplementary question. Such points cannot 
arise at this stage.

Machinery Lost in  the Government of In d ia  Press, A lioarh .

6P5. *Mr. Muhammad Anwsr-al-Azim: Will Government be pleased 
to mention the total value of the patent parts of the rotary machines lest 
from the Govemment of India Press, Aligarh, and what action was taken 
against the official in whose custody the machines were?

The Honourable Sir Joseph Bhore: Certain parts were missing from 
the rotary machines and were replaced by local manufacture at a cost of 
Rs. 27. The amount was recovered from the printing foreman, the assist­
ant foreman and the crews of the machines.

R etrenchments in  the Government of In d ia  Press, Au q a r k .

696. *Mr. Muhammad Anwar-ul-Aiim: (a) Are the authorities of the 
Government of India PresB, Aligarh, complying with the orders regarding 
the reductions passed by the Govemment of India ? If not, are Government 
prepared to send further instructions to the authorities of the Government 
of India Press, Aligarh, to save the men who have got a few years perma­
nent service against those who have completed more than 25 years service?

(b) Is it a fact that the claims of the employees of the Govemment 
Press, Aligarh, who were brought under reduction, were not considered 
against the employees who served the Department for more than 25, 28 
and 30 years and who were able to obtai* the full benefit of their services, 
if so, why?

c



1618 LEGISLATIVE ASSEMBLY. [7th  M ar . 1932.

(c) Is it a fact that the employees who ~were brought uader reduction 
were ready to serve on reduced pay but that they were not considered 
for re-employment; if so, why?

(d) Will the Govemment be pleased to give the number of all the 
employees who have got 28 years service and whether at the time of re­
duction the authorities of the Press gave any consideration to those 
employees ?

The Honourable Sir Joseph Bhore: The information has been called 
for and will be placed on the table of the House in due course.

T h e  N o b t h  W e s t e r n  R a i l w a y  C o -o p e b a t t v K C b e d i t  So c i e t y .

697. * Shaikh Sadiq Hasan: (a) Has the attention of Government been 
drawn to an article in the Pilot, Lahore, dated 10th February, 1932,
headed “ North Western Railway Co-operative Credit Society” ?

(b) Will Government be pleased to place on the table a statement 
showing the total number of members of • the North Western Railway 
Employees’ Co-operative Credit Society?

(c) How many of them are Muslims?
(d) What is the total number of Directors and how many of them are 

Muslims ?
(e) Do Govemment propose to allot seats for Muslims in the Direc­

torate of the Society according to their proportion in the membership? 
If not, why not?

Sir Alan Parsons: Govemment have not seen the article referred to. 
The North Western Railway Co-operative Credit Society is not, how­
ever, administered by Government and I would suggest that the Honour­
able Member Bhould address the. Secretary of the Society for the informa­
tion he desires.

R e t b e n c h m e n t s  i n  t h e  R a i l w a y  D e p a b t m b u t .

698. * Shaikh Sadiq. Hasan: (a) Has the attention of Government 
been drawn to an article published in the Pilot, Lahore, dated 10th 
December, 1931, under the caption “ Thirty years’ service” ?

(fa) Do Government propose to turn out people having completed 30 
years’ service or 52 years’ age, from the Railway Department?

(c) If so, what steps are being taken by Government and how many 
such people have been discharged up to 31sfc January, 1932?

(<f) If not, are Government aware of the serious results of turning 
young people out of employment?

Sir *lan Faisons: (a) Government have not seen the article.
(b) No.
(c) Does not arise.
(d) Govemment appreciate the results of turning people of any age 

out of employment.
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A ppointment of Muslims on the N obth W est* bn  R a il w a y .

699. * Shaikh Sadiq Hama: (a) Has the attention of Government been 
drawn to an article headed “ Lahore Division”  published in the Pilot, 
dated 10th February, 1932?

(b) Will Govemment be pleased to state what the total number of
officers working in the North Western Railway, Lahore Division, is?

(c) How many of them are Muslims?
(d) What steps do Govemment propose to take to increase the number 

of Muslim officers in Lahore and other Divisions, where there is a paucity 
of Muslims?

Sir Alan Parsons: (a) Govemment have not seen the article.
(b) and (c). Govemment regret that they are not prepared to sup­

plement with figures for individual Divisions of Railways the informa­
tion in regard to communal representation which is given in the Annual 
Report by the Railway Board on Indian Railways.

(d) Recruitment of officers is made for State Railways as 'a  whole and 
at the time of recruitment the policy of Govemment for the redress of 
communal inequalities is followed.

Dr. Ziauddin Ahmad: May I ask whether the Honourable Member 
made any effort to get a copy of this paper and read it?

Sir Alan Parsons: I have had several other questions mentioning this 
particular paper and I was only on one occasion aide to get a copy of it.

Dr. Ziauddin Ahmad: Has not the Railway Board a publicity office1 
Is it not their duty to supply all these articles to the Member in charge, 
especially when questions are asked?

Sir Alan Parsons: It is distinctly not part of their duties to supply such
copies.

Dr. Ziauddin Ahmad: When certain papers are referred to, is it ar fact 
"that Govemment never read them?

Sir Alan Parsons: On the contrary, the Director of Public Information 
sends copies of cuttings from newspapers to the departments concerned.

Dr. Ziauddin Ahmad: Did the Honourable Member make any effort to 
get this paper from the Publicity Office?

Sir Alan Parsons: I presume my office tried to dp so, * j)

Dr. Ziauddin Ahmad: The Honourable Member here is speaking for his 
office.

JCr. President: The Honourable Member is arguing.
Dr. Zianddin Ahmad: I  should like to know why the Honourable 

Member did riob-tfeke the trouble to get a copy from the Publicity Office and 
give a reply to us?

c  2
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Sir Alas Parsons I I  do not know if the Honourable Member’s sugges­
tion is that I should go myself to the Director of Information to get a copy 
©f this paper. If so, I certainly do not expect that duty to be required of 
me.

Mr. E. Ahmed: In view of the fact that the questioner has definitely 
put the question, what steps do Govemment propose to take to increase 
the number of Muslim officers, because there is a paucity now? Do 
Government propose to send for the paper and see the article quoted 
by the questioner and why don’t Government try to read it before answer­
ing the question.

Sir Alan Parsons: The questioner can satisfy himself on this point from 
the statistics furnished by the Administration Report to which I have 
referred.

Mr. M. Maswood Ahmad: Do Government propose to get a copy from 
the Director of Public Information?

Sir Alan Parsons: No, Sir.

Sir Oowasji Jehangir: When an article is referred to in a question 
by an Honourable Member, is it or is it not the duty of the Govemment 
to read that article in order to supply the information asked for in the 
question?

Sir Alan Parsons: I have not been able to obtain a copy of it, Sir.
Sir Oowasji Jehangir: Is a department like the Railway Department,, 

along with a Director of Information under the service of Government, 
not able to obtain a copy of a paper which is available to. every Honour­
able Member of this House?

Sir Alan Parsons: I  am not aware that this particular paper is available 
to every Member of this House. Ob this particular, occasion apparently 
my office failed to obtain a copy of a month old newspaper.

Sir Oowasji JelUUlgir: Will the Honourable Member go into the work­
ing of that part of his own department, which supplies such informa­
tion ?

Sir Alan Parsons: I will look into the arrangements to see whether they 
require any change, but I know that no Govemment department is likely 
to have all the papers published in India, irrespective of their circulation 
or importance.

Mr. Gaya Prasad Singh: Why don’t you ask the questioner himself to 
supply a copy of the paper?

E mployment or Oriyas on the Bengal N agpur Railw a y .

700 *Mr. B. N. Misra: (a) Are Govemment Aware that the entirei 
portion'of the Bengal Nagpur Railway runs in the Oriya country between 
Kharagpur and Chicacoal Road on one side and Kharagpur and Jharasugura 
on the other with eight branch lines amounting to 60 per cen*. of the entire 
line ? .
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(b) If not, what proportion of it runs in the Oriya country to their know, 
ledge? WiU Government be pleased to make an enquiry from the Bengal 
Nagpur Bailway management and communicate the result?

(c) Are Govemment aware that in the portions referred to above there 
are not even 2 per cent, of Oriya employees and even 1 per cent, of Oriyaa 
in the entire lines? If so, what are the reasons therefor?

(d) Are Govemment aware that several representations were made by 
the Oriyas to the Bengal Nagpur Railway authorities complaining about 
the difficulties of the Oriya passengers and asking for the removal of the 
same by employing a fair number of Oriyas on the staff?

(e) Is it a fact that the Bengal Nagpur Railway management has not 
taken any steps to employ even 5 per cent, of Oriyas in the portions re­
ferred to above? If so, what are the reasons therefor?

(/) If information is not available with Govemment, will they be pleased 
to  make an enquiry from the Bengal Nagpur Railway authorities and com­
municate the result to the House?

Sir Alan Parsons: (a) and (b). Of the sections mentioned by the Hon­
ourable Member, approximately 55 per cent, of the mileage lies in 
Orissa.

(c) to (/). Government have no- information, and as they do not 
propose to interfere with the discretion of the administration of the Bengal 
Nagpur Railway in the matter of the employment of Oriyas, they are not 
prepared to make the enquiries suggested by the Honourable Member.
I  may add, however, that the Agent, Bengal Nagpur Railway, has inform­
ed Govemment that sympathetic consideration is given to the claims of 
Oriyas for employment.

Mr. Gaya Prasad Singh: In view of the fact that the Bengal Nagpur 
Railway passes through predominantly Oriya country, do 'Government 
propose to take any steps to increase the number of Oriyas employed in 
that railway ?

i
Sir Alan Parsons: The steps which we are prepared to take were ex­

plained a few davs ago in the course of the Railway Budget discussion.
I ‘

Mr. B. N. Misra: Is the Govemment aware that in every Govemment 
Department such as a Collectorate, District Court, Police, Post office and 
Educational Department, there are cent, per cent. Oriyas and, if so, why 
in the Bengal Nagpur Railway alone there is no such percentage mentioned?

r
Sir Alan Parsons: I am not aware of the facts mentioned by the Honour­

able Member about the percentage in other offices.

UNSTARRED QUESTIONS AND ANSWERS.

R e c r u it m e n t  i n  t h e  O f f i c e  o f  t h e  A s s is t a n t  D t r e c t o b  o f  O r d n a n c e  
S e r v ic e s  (P r o v is i o n ) .

. .̂ 33. Mr, S. 0 . Mitra: (») Will Government be pleased to say whether 
rt is a fact that the clerical establishment of the Assistant Director at 
Ordnance Services (Provision), Army Headquarters, was separated from
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that of the main branch of the Master-General of the Ordnance, and 
exempted from the operation of the Staff Selection Board in respect of 
First and Second Division clerks? Was this exemption made on the ground 
that recruitment for the office was essential from among experienced non­
commissioned officers of the Indian Army Ordnance Corps and storekeeper* 
and assistant storekeepers of arsenals?

(6) I f  the answer to part (a) be in the affirmative, will Govemment be 
pleased to say from which arsenals Messrs. Badri Lai, an upper time-scale 
assistant, and Manohar Lai, a lower time scale assistant, in the Assistant 
Director of Ordnance Services (Provision’s) office, were recruited?

Mr. G. M. Young: (b) The clerical establishment of the office is self- 
contained for purposes of internal administration. Kecruitment for the 
First Division is ordinarily made from civilian storekeepers of the Indian 
civil wing of the Indian Army Ordnance Corps and up to a maximum of 
eight from British units; while recruitment for the Second Division is ordi* 
narily made from the lower division clerks- of: the Indian Army Service 
Corps.

(b) Mr. Badri. Lall was not recruited from an arsenal. Mr. Manohar 
Lall was recruited from the Ferozepore Arsenal.

R e l a t i v e s  i n  t h e  O f f ic e  o f  t h e  A s s is t a n t  D ir e c t o r  o f  O r d n a n c e  
S e b v ic e s  (P r o v is io n ) .

134. Mr. S. 0 . Mitra: (a) Will Government be pleased to state 
whether in violation of previous Govemment orders to this effect, the ele­
ment of relatives in the office of Assistant Director of Ordnance Services 
(Provision) is daily on the increase?

(b) Will Govemment be pleased to state the present number of relatives 
in the office of the Assistant Director of Ordnance'Services (Provision)? 
Have not Messrs. Badri Lai and Manohar Lai brothers in that office?

Mr. G. M. Young: (a) No. ;
(b) A brother of Mr. Manohar Lall and two cousins of Mr. Badri Lall 

are employed in the office. No other members of the staff are related to 
each other.

P a y  o f  t h e  Ca s h ie b  i n  t h e  O f f ic e  o f  t h e  A s s is t a n t  D i r e c t o r  o f  
O b d n a n c e  S e r v ic e s  ( P r o v is io n ) .

135. Mr. S. G. Mitra: (a) Will Govemment be pleased to say whether 
in accordance with existing orders a cashier of an office can be a higher 
grade clerk than Second Division, with a cashier’s allowance of Bs. 50 per 
mensem ?

(b) If the answer to part (a) above be in the negative, will Govemment 
be pleased to state whether Mr. Manohar Lai, who is a First Division clerk, 
is employed as cashier of the office of Assistant Director of Ordnance Ser­
vices (Provision) ?

(c) If the answer to part (b) above is in the negative, will Govemment 
be pleased to mention the name of the cashier and whether he is in receipt 
of the cashier’s allowance; if not, why not?
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- Mr. <3. M .Y oong: (a,) No.
(fc) and (c). Mr. Manohar Lall performs the duties of cashier, but these 

form only a small portion of his work. He does not draw a cashier’s 
allowance nor does any other clerk in the office, j

A p p o in t m e n t  o f  S u p e r in t e n d e n t  n r  t h e  O f f i c e  o f  t h e  A s s is t a n t  
D i r e c t o r  o f  O r d n a n c e  S e r v ic e s  (P r o v is io n ) .

136. Mr. S. C. Mitra: Are Government prepared to consider the desir­
ability of lifting the ban now placed on suitable First Division assistants at 
present in the main branch of the Master General of the Ordnance, under 
which the latter cannot compete for appointment as Superintendents in the 
office of the Assistant Director of Ordnance Services (Provision)?

Mr. G. M. Young: The matter is under consideration and it is expected 
that a decision will be reached shortly.

R e d u c t io n  o f  C l e r i c a l  A p p o in t m e n t s  An d  A p p o in t m e n t  o f  S u p e r i n ­
t e n d e n t s  i n  t h e  O f f ic e  o f  t h e  A s s is t a n t  Dm ECTOB. o f  O r d n a n c e  

S e r v ic e s  (P r o v i s i o n ) .  ' : :

137. Mr. S. 0 . Mitra: (a) Will Govemment be pleased to sa.y whether 
quite recently six clerical appointments in the office of the Assistant Director 
of Ordnance Services (Provision) (viz., two First Division, two Second Divi­
sion and two Third Division clerks) have been brought under reduction in 
order that two appointments of Superintendents could be sanctioned by 
Government ?

(b) Is it a fact that the arrangement mentioned in part (a) is the
outcome of a strong representation from Col. Dickins, Assistant Director 
of Ordnance Services (Provision) that the existing staff was inadequate to 
deal with the work in the office ?

(c) Is it a fact that Mr. MacDonald, the so-called "expert” , also
supported the case for increased staff?

Mr. Gt. M. Young: (ai) and (b). Six clerks have been temporarily replac­
ed by men from arsenals on lower rates of pay. These men have'not been 
replaced in the arsenals. Two appointments of Superintendent have been
created as they were necessary for the efficient supervision of work in the
office.

(c) These arrangements were supported by Mr. MacDonald,

A l l e g a t io n s  a g a in s t  Mb. Manohar L alt., a C l b r *  e t t h j : O f f ic e  o f  t h e  
A s s is t a n t  D i r e c t o r  o f  O r d n a n c e  Se r v ic e s  ( P r o v is io n ) .

138. 'Mr. S. 0 . Mitra: Will Government be pleased to state:
(a) whether Mr. Manohar Lall recently came to Delhi from Simla

with the file dealing with the sanction for two Superinten­
dents?

(b) whether they are aware that he had two draft Govemment
letters with him; -

(c) whether they are aware that he had succeeded in withdrawing
from the file, immediately it came out of the Financial



1624 LEGISLATIVE ASSEMBLY. [7 th M ak. 1932.

Adviser’s room, the draft that was approved by all, and substi­
tuting for it the one that eventually issued from the Army 
Department; and

(d) whether the expression “ provisional”  used in th e  le t te r  was 
unauthorised and whether as a result of this Mr. Manohar 
Lai was promoted to th e  upper time B eale?

Ur. 8 . M. 'toung: (a) Yes, with the knowledge of the Assistant 
Director of Ordnance Services (Provision). (

(b) Two drafts were on the file, one embodying the original proposals 
and one prepared after the proposals had been modified by the Army 
Department.

(c) No. The orders issued were in accordance with the decision of
Govemment. t

(d) Does not arise. •

H o u s e  R e n t  A l l o w a n c e s  o f  D u f t b ie s  a n d  P e o n s .

139. Shaikh Fatal Haq Piracha: (a) Is it a fact that the duftries and 
peons in the Secretariat are paid a house rent allowance of Pis. 1-8-0 in 
Delhi and Re. 1 in Simla?

(b) If so, will Government please state what is this difference due to?
(c) Are Govemment aware that house rents in Simla are much higher 

than in Delhi?
(d) If the reply to part (c) is in the affirmative, are Government pre­

pared to reconsider the house rent allowance of peons and duftries in Simla?

The Honourable Sir James Orerar: (a) Yes.
(b) to (d). Until 1922 when the Delhi rate was raised from Re. 1 to 

Rs. 1-8-0 the house-rent allowance at both places was fixed at Re. 1. Gov­
emment realise that the existing difference cannot be strictly justified but 
they are not prepared in present financial conditions to increase the 
allowance at Simla.

STATEMENTS LAID ON THE TABLE.

R e t re n c h m en t  in  A c c o u n ts  an d  A u d it  O f f ic e s .
I

The Honourable Sir George Schuster (Finance Member): I  lay  on the
table the information promised in replies to starred questions Nos. 408 and 
410 asked by Mr. Lalchand Navalrai on the 17th February, 1932, regarding 
retrenchment in Accounts and Audit Offices. j

Information promised in replies to starred questions Nos. Ifi8 and }10 ashed by Mr. 
Lalchand Navalrai on the 17th February, 1932, regarding retrenchment in Accounts 
and Audit Offices. I

408. Government have no reason to believe that injustice is being done to the men 
of the Audit and Accounts Offices under the Central Government in the Selection of 
personnel for retrenchment.



410. (a) and (6). It is possible that cases of the kind mentioned by the Honourable 
Member have occurred, but it must be remembered that such selections are not neces­
sarily incorrect. For example, men selected for retrenchment with under 10 years' 
service may be those whose work has been consistently unsatisfactory. In any case, 
the instructions issued regarding retrenchment are not absolute, but are subject to the 
general implication that they will be so applied as to produce the greatest economy and 
efficiency compatible with the least hardship to individuals. To- secure efficiency 
it is essential to have a balanced residual staff, and therefore it may often be ex­
pedient to retain experienced senior men, oven if this mean*, wine reduction amongst 
those at the beginning of their service.

(e) Does not arise.

STATEMENTS I.A1D ON THE TABLE. 1 6 2 6

C l a s s if ic a t io n  o f  W om en  P o l it ic a l  P r is o n e r s  in  t h e  D e l h i  J a il .

The Honourable Sir James Orerar (Home Member): I  lay on the table
"the information promised in reply to starred question No. 435 asked by 
Mr. Gaya Prasad Singh on the 22nd February, 1932, regarding classification 
of women political prisoners in the Delhi Jail and ,the general discontent 
in the Jail.

The Honourable Sir James Crerar : (a) Fifty-one women have so far been arrested 
in Delhi in connection with the civil disobedience movement and the Ordinances. Of 
these 50 have been convicted while the case against one is still pending. Four have 
been placed in “ A ”  Class, 34 in “ B”  and* ttie remaining 12 in “ C”  Class; the 
classification rules have been followed.

(b) There is some over-crowding in the Delhi Jail, but arrangements are being 
made to construct a Camp Jail to provide for the over-flow of prisoners. A sufficient 

-quantity of bedding and blankets is reported to be available for all prisoners.
(c) I f  there is any such report, Government have no reason to believe there is 

any truth in it.

T r e a t m e n t  o f  U n d e r -T r ia l  L a d y  P r is o n e r s  in  t h e  D e l h i  J a il .

The Honourable Sir James Orerar (Home Member): I  lay on the table 
the information promised in reply to starred question N o.. 451 asked by 
Mr. Bhuput Sing on the 22nd February, 1932, regarding the treatment of 
under-trial lady prisoners in the Delhi Jail.

The Honourable Sir James Crerar : No. All women prisoners, whether convicted 
or under-trial, are classified according to the rules.

I

S u b -P o s t  O f f ic e s  in  t h e  D e h r a  D u n  D iv is io n  an d  C om m u n al  
C o m p o sit io n  o f  t h e ir  S t a f f s .

Honourable Sir Joseph Bhore (Member for Industries and Labour)
I  lay on the table the information promised in reply to parts (b) and (c) of 
starred question No. 401, asked by Khan Bahadur Haji Wajihuddin on the 
l<th February, 1932, regarding the number of sub-offices in each district 
in the Dehra Dun Division and the communal composition of the staff placed 
in charge of them.
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Statement showing the number of sub-offices in each district in the Dehra Dun Dioitiotr 
and the communal composition of the staff placed in charge of them.

Sahanupur. Dehra Dun. Muasoorie. Remarks.

(fr) 15 9 5

Hindus. Muslims. Hindus. Muslims. Hindus. Muslims.

(c) 10 4 8 Nil. 5 Nil. Anglo-Indiana-
work at Chak- 
rata and R oor- 
kee.

A p p o in t m e n t  o f  a  M u h am m ad an  a s 'T o w s ^ lN s r a c r D R  o f  P o s t  G f w c b s , 
t /  ; M c s s o o k ie . ;

The Honourable Sir Joseph Bhore (Member for Industries and Labour). 
I lay on the table the information promised in reply to part (b) of starred 
question No. 404 asked by Khan Bahadur Haji Wajihuddin on the 17th 
February, 1932, regarding the appointment of a Muhammadan as Town 
Inspector of Post Offices, Mussoorie. t

(b) It  is the case that the poet has not been filled by a ISfuh^mmadan, but there 
is no reason to ascribe this to communal bias. As regards the second part, it is 
not a fact that the Hindu clerks who have been acting are junior.

T r a v e l l in g  A l l o w a n c e  p a id  on  T r a n s f e r  to  a  S u p e r in t e n d e n t  o f  P o s t  
I O f f ic e s  in  M y s o r e .

I '
Mr. T. Byan (Director General, Posts and Telegraphs): I  lay on the 

table the information promised in reply to starred question No. 827 asked 
by Kumar Gupteshwar Prasad Singh on the 13th February, 1932, regarding 
travelling allowance paid on transfer to a Superintendent of Post Offices 
in Mysore.

(i) and (ii). The facts are not quitp as stated by the Honourable Member. Only 
the re-transfer o f  Mr. Scott O’Conner to Mysore was made at his own request. He 
was deprived o f  travellipg allowance for his journeys to Malabar and back.

(iii) Yes, the transfer being made at the request of the officer in question.

(iv) In August 1928 on his transfer from the Central to the Madras Circle Mr- 
Scott O’Conner was posted to the Travancorft Division (Headquarters at Quiion;; on 
his way he wai diverted to the Godavari Division (headquarters at Rajahmundry) to  
take over charge from another officer in urgent need o f relief. H e was subsequently 
allowed to proceed to his permanent destination at Quiion. In March, 1929. ir. 
connection with a chain of leave arrangements the opportunity was taken to meet 
Ibje -wishes of M r. Scott O ’Conner {or a transfer from Quiion. On Voth occasions 
the circumstances did not warrant the officer being denied his travelling allowanoes.
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.Bie Honourable Sir George Schuster (Finance Member) : Sir, I  rise 
to present the Budget for 1932-33 in circumstances which are 

12 n o o n .  somewhat unusuai. The House is already familiar— almost pain­
fully familiar—with the main features of the present financial situation, and 
a special occasion has already been taken to ask lor the supplies which six 
months ago we considered to be necessary in order to carry us safely through 
■next year. As His Excellency the Governor General has already announced, 
we do not propose to ask the House at the present stage to approve any ex­
tensions or modifications of the plan for raising revenue which we put for­
ward last September. A Budget speech must therefore lack much of the 
interest which normally attaches to it. Nevertheless a very important part 
of the financial business still remains to be performed—the voting of the 
actual grants for expenditure— while the- occasion is an appropriate one for 
attempting a general review of the financial position. I.should indeed be 
failing in my duty if I did not utilise this occasion to the full-—for on th& 
occasion of the emergency session it was impossible to put forward really, 
accurate estimates of expenditure or to deal fully with a most important 
part of Government finance—the Wavs and Means position.

I must therefore ask Honourable Members to , bear with me at some- 
length on the present occasion, even though my speech may lack the 
interest—real even if painful—of an occasion for proposing new taxation.

2. General Economic Position.— I shall not attempt any exhaustive 
review of economic -conditions, but a picture for the current year can be 
drawn in a few lines. Generally speaking the monsoon was favourable, 
and India has had quite a normal year as regards agricultural production. 
Yet her exports and imports have fallen in value to a bare half of what 
they were two years ago. Exports of merchandise for the first 10 months 
of the current year amounted in value to Bs. 134J crores as against Bs. 265 
crores for the first 10 months of 1929-30, while the value of merchandise 
imported has fallen from 201 to about 105 crores. These are staggering 
figures, and indicate the extent to which our present difficulties are. due 
to low prices produced by world conditions. The most striking ialls in 
exports for the period mentioned are in Jute and Jute products which have 
fallen from Bs. 69 crores to Bs. 28$, and raw cotton which have fallen 
from just under 51 crores to 20$, while as regards imports, the most 
notable cases are cotton manufactures which have fallen irom 49'67 to 
15'86 crores, and sugar which has fallen from 138 to 4 '9  crores.

Nevertheless, in spite of this enormous fall in the value of trade, our 
favourable trade balance, if movements of Treasure are included, for the 
first 10 months of this year is Rs. 71 crores as compared with Bs. 43 
crores for 1929-30. Here is the significance of the export of gold.

As an indication of our higher rates of taxation I mav remind the- 
House that this year we have collected for the 10 months about Bs. 29 
crores of import duties on Bs. 105 crores of imports, as compared with 
about Bs. 33 crores of duties on Bs. 201 crores of imports for 1929-30.

These are the salient facts in the situation. They tell their own story, 
and provide the clue to the whole of the account of our finances which I  
have now to give..

Members wish to study the position more closely 1 
would add that, following the practice which I  initiated last year, I

( 1627 )



1 6 2 8 LEGISLATIVE ASSEMBLY. [7 th M ar . 1932.

[Sir George Schuster.]
•circulating a full report by the Director General of Commercial Intelligence 
and Statistics reviewing the trade statistics for 1931. I trust that this 
-will be found of value.

3. Last year, 1930-31.— I will deal very briefly, with last year’s accounts. 
The actual results have shown a substantial improvement on the revised 
■estimates which I gave last year. Bevenue proved actually Rs. 84 lakhs 
larger than I expected and expenditure Rs. 26 lakhs less, so that the 
total result was Rs. 1,10 lakhs better—the actual deficit being Rs. 11*58 
•crores instead of Rs. 12*68 as anticipated.

R e v is e d  E s t im a t e s  f o e  1931-32 a n d  B u d g e t  P r o s p e c t s  f o r  1932-33.

4. Turning now to the position for the current year, and the prospects 
for next year, I  need not remind Honourable Members of the circum­
stances in which we were forced during last September to undertake 
interim measures to fortify our budgetary position. According to our 
estimates at that time we should, on the existing basis of taxation, have 
had to face deficits of over 19 crores in each of the years 1931-32 and 
1932-33. We hoped by our new measures of retrenchment and taxation 
to reduce the deficit for the current year to Rs. 10'17 crores, and for 
next year—when the effects of retrenchment would be fully felt and with 
the new rates of taxation applicable for a whole year—to realise a surplus 
o f Re. 5*23 crores.

But I emphasised in presenting the estimates in September that they 
could not, in the extremely uncertain circumstances then prevailing, be re­
garded as more than guesses, and that we looked to the estimated surplus 
for next year mainly as a reserve margin against this uncertainty. The 
actual Customs returns for the months since last September have made 
it necessary for us to revise our estimates.

As a result we now allow for a deterioration in the figures by about 
3 crores for each year, and We anticipate that the current year will close 
with a deficit of 13-66 crores and that the surplus for 1932-33 will be 
Rs. 2’ 15 crores. This surplus of 2*15 crores, based as it is on severely 
reduced estimates of revenue, we regard as providing a reasonable margin 
o f safety. /

I  would remind the House also of another consideration. For this year 
-and next year combined we are providing from Revenue no less than 13*71 
•crores for Reduction or Avoidance of Debt. ThiB of course in no way 
represents recurrent expenditure. Moreover in our case a provision for 
writing off our debt is a measure of a specially conservative nature, seeing 
that practically the whole of our debt is covered by productive undertakings 
which themselves make adequate financial provision against depreciation 
of the value of their capital assets. The matter may therefore be looked 
at in this way. If we combine the results for this year and next year 
our estimates show a net deficit erf 11*51 crores. But as this is arrived at 
-after providing 13'71 crores for Reduction of Debt, our recurrent receipts 
for the two years will exceed our recurrent expenditure by 2'20 crores.

If this result is achieved over two years of unexampled depression 
when practically every Govemment in the world is having to show very 
'heavy deficits, we may, I  think, justifiably regard the Indian financial 
position as comparatively sound.
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C o m p a r is o n  o f  p r e s e n t  e s t i m a t e s  w i t h  S e p t e m b e r  F o r e c a s t s .

5. I will not attempt any detailed comparison of the present figures 
with the forecasts which I  gave in September. The latter did not profess 
to be more than rough approximations, and we were not able to present 
detailed estimates under the various account heads.

The comparisons between the two may be broadly summarised as- 
follows. As regards the current year we are reducing our estimates by 
Rs. 5 crores on Customs and Rs. 1 crore on Income-tax, and as against 
this we are reckoning on a net improvement under other heads of about 
Rs. 2$ crores. This leaves a deterioration of about Rs. 3$ crores, or, to 
be exact, Rs. 3,49 lakhs, which, added to our estimated deficit of Rs. 10,IT 
lakhs, brings the total to Rs. 13,66 lakhs.

Lakhs.
F or next year we are reducing our estimates for tax revenue and

Opium receipts b y  . . . . . . 4,58
while the net result under other heads shows an  im provem ent o f 1,50
The net deterioration on balance is thus . . . . 3,08
which deducted from  the previously estimated surplus o f 5,23

lakhs gives a surplus o f  . . . . . .  2,15

The main improvement in the case of both years occurs under the- 
Finance heads, and this is mainly due to the improvement in the Govern­
ment’s position as currency authority owing to the increased demand for 
currency.

A n a l y s i s  o f  p r e s e n 't  e s t i m a t e s .

6. Having thus briefly summarised the main differences between the 
September forecasts and our present estimates, I  must turn to a fuller 
exposition of the latter.

The broad picture may be presented as follows. So far as gross revenue 
and expenditure are concerned:

In  erores o f Rupees.

Expendi -
Revenue. ture.

The results for 1930-31 are . . . . .  124-60 136-18
Our Budget Estim ate for 1931-32 was ■ .  . 134-87 134-86
Our R evised Estimate for 1931-32 ia .  .  . 120-77 134-43
Our Budget Estim ate for 1932-33 is .  .  . 129-96 127-81

I  must, while giving these figures, remind the House that as they include 
gross interest payments and the counterbalancing receipts from commer­
cial departments, they do not show the true picture as regards reduction 
in administrative expenditure.

I will now explain the position more fully as regards the main heads 
of Revenue and Expenditure.

R e v e n u e ,  1932-38.
. 7. Customs—

' Lakhs.
The actual revenue (less refunds) for 1930-31 was . . .  46,81
The Budget Estimate for 1931-32 was . . . . .  5ft,46
The Revised Estimate for 1931-32 is . .  .  - .  46,23
The Budget Estimate for 1932-33 is .  ... .  52*,31

The Budget estimate for next year is thus 4,15 lakhs less than the 
current budget estimate in spite of the fact that the increased and new
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duties imposed the Supplementary Finance Act were expected to bring 
in additional revenue of 9 f crores.

8. The main deterioration as compared with the current budget oocurs 
under the heads of sugar, silver, cotton piecegoods and liquors. These 
require special mention.

The decrease in imports of sugar has been the most important single 
factor in upsetting our estimates. On the basis of the past five years' 
consumption it seemed that until the beginning of the current year a 
quantity of about 850,000 tons could be regarded as a normal figure for 
imports, excluding the sugar which enters over the land customs line at 
Viramgam. As against this we now in fact only reckon for the current 
year On imports of about 475,000 tons and about 500,000 tons for next 
year. This decrease may be partly accounted for by the increase in Indian 
production— a subject to which I shall return again—but it is mainly due 
to decrease of purchasing power.

As it may be argjied that the increased duties have themselves been 
responsible for reduced consumption, I give the following figures which 
are interesting. In the first place the actual cost, to the consumer., in 
spite of the recent increases in import duty, has on the whole declined 
over the last few years. The wholesale price including duty averaged 
about Rs. 312 per ton for 1926-27 

289 per ton for 1927-28 
273 per ton for 1928-29 
258 per ton for 1929-30 
237 per ton for 1980-81
255 per ton for the first six months of 1931-32.

For the five years from 1926-27 to 1930-31 the average amount of 
•cash spent on the imports of sugar including the duty averaged about 
Rs. 23 crores, and this average kept up even till 1930-31, when the present 
crisis had begun.

Now, however, for 1931-32 and 1932-33 on the quantities and prices 
which we have allowed for in our estimates the total amount of cash spent 
on imported sugar plus duty will only be about Rs. 12f crores and Rs. 14$ 
crores respectively.

These figures indicate that it is a falling off in purchasing power and 
not jiny rise in the price of sugar brought about by our increased duties 
which has mainly affected consumption. Our estimates had allowed for 
a substantial decrease in consumption, but not so large as we feel We 
must now face. Under this head we are in fact down by Rs. 3,56 lakhs 
for the current year, and 2,16 for next year, as compared with the original 
budget estimates for 1931-32 on the basis of customs duties without the 
surcharge.

Silver, again, is an important factor in the decrease. For 1930-31 
the duty actually collected was Rs. 2,33 lakhs, but for next year with 
the increased duty we are. not counting on more than Rs. 1,60 lakhs. The 
former represented imports of J ll  million ounces and next year’s estimates 
only allow for 34 million ounces.

Apart from sugar*or silver-another most disappointing head has been 
cotton piecegoods. Here as compared with the 1931-32 Budget we are 
down in the current year by 1,96 lakhs and next year by 1,86 lakhs. Again 
m the case of liquors, we have had to reduce our estimate for the current



-vear by 88 lakhs', and for next year by 79 lakhs, as compared with the 
Budget estimate for 1931-32.

Results from New Import Duties■

' 9. It may be interesting at this point to add some comments on the 
operation of the new customs dutie6 imposed in the Emergency Finance 
Bill of last September.

10. Import Duty on Machinery.— The new duty of 10 per cent, on 
machinery produced for the four months to end of January 1932 Rs. 35 
lakhs and is estimated to produce up to March 31st a total of 49 lakhs, 
and for 1932-33 Rs. 1,00 lakhs. This compares with the estimates 
furnished in September of Rs. 52 lakhs for the current year and Rs. 1,03 
lakhs for next year. On the current year’s results it is therefore making 
a satisfactory showing in comparison with our estimates.

11. Import duty .on Raw .Cottpn.—As regards the new import duty 
o f $ anna per pound on raw cotton, we have had to be more cautious in

" es?ri estimates and to "reduce substantially the figures from those 
anticipated at the time 6f the Emergency Finance Bill. Here we are 
now only counting on Rs. 16 lakhs for the current year and Rs. 32 lakhs 
for next, as compared with our original estimates of Rs. 43 lakhs and 
"Rs. 87 lakhs respectively. Our reduced figures are based on estimates of 
imports of about 22,800 tons in the last six months of the current year 
(making a total for the year of about 72,000 tons) and of about 46,000 
tons for next year. The need for caution1 in estimating was brought out 
t v  the fact that imports in the first three months after the duty was 
imposed fell to 6.500 tons as against 10,600 tons in the corresponding 
period of the previous year. The total quantity imported in the previous 
year was 58,000 tons. Taking these facts into account together with the 
shortage of this season’s Indian crop and the present activity of the Indian 
mills, the figures on which we have now based our estimates for next year 
may be regarded as providing a distinct margin of safety.

As regards the general effects of the duty a precise estimate is difficult 
just now owing to the presence of a number of abnormal complicating 
factors. >

Conditions in the world’s cotton market have been abnormal, and this 
may equally be said of local conditions in India, as there has been a 
shortage of production owing to unfavourable weather conditions, with a 
resultant rise in prices for grades which are primarily exported and not 
affected by the import duty. Expert opinion, however, agrees that the 
imposition of the duty has been responsible for a definite improvement 
in the prices paid for staple cotton. The shortage of the Indian crop 
has been offset by a bumper crop in America, and it seems very probable 
that had the duty not been imposed American cotton would have been 
imported at cheap rates to the detriment of Indian agricultural interests. 
It is fortuitous circumstances of this kind that have been mainlv responsible 
in the past for large imports of American or Egyptian cotton, where these 
have taken place; while it seems unlikely that the steady demand from 
Bombay for East Africans will be seriously dislocated by the duty. It 
is, of course, too soon to trace the effect of the duty on the actual develop­
ment of the production of staple cotton in India, but I am confident 
that all interests concerned will soon realise that the import duty will 
<lo much to accelerate this desirable development. A particularly interest* 
mg point is that for progress on these lines it is reasonable to look towards
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the area that will be developed by irrigation from the recently completed 
Sukkur barrage. The general conclusion is that the effects of this duty 
have been definitely favourable to Indian interests.

12. Import duty on Dyes.—The other new duty imposed in September 
was on dyes. Here we now expect to get 20 lakhs next year against 
our September estimate of 17.

13. These three new import, duties (on machinery, cotton and dyes) are 
therefore now expected to produce altogether 1,52 lakhs against our first 
estimate of 2,07—but, as I have said, the present provision allows for a 
very cautious estimate as regards cotton.

Lakhs.
14. Taxes on Income—

The actual revenue (less refunds and share of Provincial
Governments) for 1930-31 was . . . . .  16,00

The Budget estimate for 1931-32 was .  * 17,4-4
The Revised estimate for 1931-32 is  . . .  . • 17,30
The Budget estimate for 1932-33 is . . . . .  18,73

My present estimate of 18,73 lakhs for next year includes a payment of 
23 lakhs by Railways, already referred to in the Railway budget. The 
House will recollect that according to our proposals for cuts in pay the 
new income-tax charges estimated in September were to be merged in 
the cut. This really had the effect that a Govemment employee was to- 
be subject to a deduction of 10 per cent, made up of cut in pay plus 
income-tax combined. In the case of ordinary Govemment officials the 
whole of the deduction is treated as a cut in pay. But in the case o f 
Railway employees we have decided for various reasons— chiefly connected 
with the position of the Company Railways—to treat them as meeting this 
deduction partly by way of the new income-tax charged and partly by way 
of cut. Therefore in the case of the Railway officials, Rs. 23 lakhs of 
the total deductions which they suffer by way of cut and tax combined 
is treated as income-tax receipts.

Excluding this special item of 23 lakhs, my present estimate for next 
year is only 1,06 lakhs more than the Budget estimate for the current 
year in spite of the fact that the increase in the rates of income-tax and 
the levy of income-tax for the first time on incomes between Rs. 2,00ft 
and Rs. 1,000 were expected to yield an additional revenue of 3 f crores. 
We have therefore made substantial allowance for deterioration in the 
general conditions of business in the current year.

Effect of recent increases and extensions of Income-tax.
The supplementary and extending Finance Act lowered the m in im n m . 

income liable to income-tax from Rs. 2,000 to Rs. 1,000 and imposed a 
surcharge of 12$ per cent, in the current year on all rates of income-tax 
and super-tax. Unlike the changes in customs duty, these provisions only 
took effect when the Act actually became law, that is to say at the end 
of November last. So far as the taxation of the lower incomes in parti­
cular waft concerned, extensive additions to our staff had then to be made 
to cope with the additional work. Some delay was inevitable in organising 
the new staff and in effecting the new processes of assess­
ment. We have therefore not vet conclusive evidence as
to what the yield of the taxation of the lower incomes
will be in the current year. It is hardly probable that the assessments
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will all be completed in the short time that remains while it is of course 
quite certain that the whole demand will not be collected this year. This 
will mean no more than throwing forward some of the revenue due on. 
account of the current year into next year, and this has been allowed for 
in our estimates.

The imposition of. the .surcharge on assessments already made was of 
course a far simpler ^natter than the invasion of the new field of taxation, 
offered by lower, income, and here we anticipated a yield for the current 
year of Bs. 1,74 lakhs. tJp to the end of January the demand on this, 
account was Bs. 1,16' lakhs and collections Bs. 62 lakhs.

Income-tax Evasion.

There is one further point to which I  must allude in dealing witb 
income-tax. In my reply to the speeches made by certain Honourable 
Members in the course of the debate on the supplementary Finance Bill,, 
which indicated a belief that evasion of income-tax was widespread and 
serious, I  promised to enquire into the matter and endeavour to ascertain' 
the facts. .

I have had the Whole" subject reviewed and ha^e taken stock of the- 
weapons in our armoury to see whether due use was made of the powers 
which we have got and whether they required to be reinforced. I also- 
invited suggestions, both in regard to evidence of evasion and in regard: 
to measures for dealing with it, from the business community. On the 
first point, I cannot say that we have received any enlightenment. As. 
to the second, while the response has not overwhelmed me, suggestions, 
for which I am grateful, have been elicited that merit consideration and 
will receive it. As a result of these suggestions And our own refiections- 
we are feeling our way towards certain methods that I trust will prove 
valuable. In regard to their precise nature I  am sure that the House wil> 
appreciate my motives for reticence. In vain is the net spread in the 
sight of the bird.

Lakhs.
15. Salt revenues—

Theactualrevenue(les8refuads)forl930-31 was . . . 6,83
The Budget estimate for 1931-32 was . . . . .  7,05
The Revised estimate for 1931-32 is . . . .  8,48
The Budget estimate for ] 932-33 is . . . . .  9,43

I  now estimate for an increase of 2,38 lakhs in 1932*33 as compared with- 
the current budget, from th$ abolition of the Salt Credit System and the- 
surcharge on the duty. In my September forecast I had* only allowed 
for an improvement of 1,85 lakhs. The further improvement is due to 
the fact that the figures of salt issues so far in the current year do not 
indicate any drop in offtake which at one time- we considered probable.

16. Other Tax revenue—
The actual revenue (less refunds) for 1930-31 was .
The Budget estimate for 1931-32 was
The Revised estimate for 1931-32 is 
The Budget estimate for 1932-33 is

Lakhs.

1,10
1,15
1,05

88
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The fall of 27 lakhs as compared with the current budget is due mainly 
to the exclusion of the provincial revenues of the North-West Frontier 
Province.

Lakhs.
17. Opium revenue—

The actnal revem ie(lessrefuncls)for 1930-31 was . . . 2,53
The Budgot estimate for 1931-32 was • * 2,16
The Revised estimate for 1931-32 is . . . .  .  1,98
The Budget estimate for 1932-33 is . . . .  . 1,33

The Budget estimate for 1932-33 is 83 lakhs less than the current budget, 
the reduction being due partly to our policy of reducing exports and partly 
to two of the foreign purchasing Governments not taking their quota in 
1932. This has been an unexpected factor in worsening our estimates.

Lakhs.
18. Commercial Department*—

The actual net revenue for 1930-31 was •. • • ,  .  4,03
The Budget estimate for 1931-32 was .  .  * .  ► 3,93
The R evised estimate for 1931-32 is • • • • • — 1,39
The Budget estimate for 1932-33 is • a .  • > — 19

Honourable Members are already familiar with the position as regards 
the Bailway Budget. We do not expect any contribution from Railways 
either in the current year or the next.

As regards Posts and Telegraphs, the loss in the working of the Depart­
ment in the coming year, after allowing for the full effect of the retrench' 
ment and taxation measures, is now expected to be about Rs. 16 lakhs. 
This does not, however, take into account the effect of the recommenda­
tions of the Posts and Telegraphs Accounts Enquiry Committee except in 
one small respect explained in the Finance Secretary’s Memorandum. 
Whether the further recommendations are to be adopted is still under 
consideration by the Government, and we have announced that if we 
ultimately reach the conclusion that we ought not to accept any particu­
lar recommendations, we shall refer the points of difference for con­
sideration by the Public Accounts Committee. I  would, in this connec­
tion, remind Honourable Members of what I  said in my Statement in 
this House on the Financial Position on the 29th September last. If all 
the recommendations of the Committee were accepted, the deficit of 
about Rs. 16 lakhs would be converted into a surplus of about Rs. 27 
lakhs, but that would represent merely an adjustment in the Govemment 
accounts and no improvement as regards the financial position of the 
Government as a whole.

19. Finance Heads.—Here we must consider the general Finance head­
ings, Interest receipts, Currency and Mint receipts, Interest on Debt and 
the provision for Reduction or Avoidance of Debt.

Before dealing in detail with theBe heads, I  would mention that we 
have this year adopted a change in the accounting procedure in regard to 
discount on treasury bills, so as to include in the accounts of each year 
only that portion of the discount which has been earned during the year. 
In the case of bills issued to the Paper Currency Reserve we have similarly 
decided to take credit in the accounts of the year for the profit that 
has actually been earned during the year. The previously mrint.mg pro- 
cedure, under which in the case of the latter class of bills the debit on
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account of interest was taken in the accounts of one year and the cor­
responding credit for profit on note circulation in the following year, 
resulted in an inaccurate presentation of the financial results of the year, 
especially when the volume of bills outstanding was undergoing fluctu­
ations. Apart from this, a credit on account of Gain on Exchange appears 
for the first time in the revised estimates of the current year, and is 
-due to the decision to transfer to revenue each year the net credit or 
'debit on account of exchange resulting from the year’s transactions, 
which was hitherto kept in suspense as explained in the Financial Secre­
tary’s Memorandum,

Lakhs.
20. Under Interest receipts—

The actual receipts in  1930-31 were . . . .  3,38
The Budget estim ate for 19^1-34 w«8 . . . .  2,92
The R evised estim ate for 1931-32 is . . . .  2,25
The Budget estim ate for 1932-33 is . . . .  1,80

The fall of over a cix>re in the budget of the next year as compared with 
the estimate for the current year is due to two facts. In the first place, 
we were able to supplement actual receipts in the current year by draw­
ing 58 lakhs from the Gold Standard Reserve Revenue Equalisation 
Fund—the creation of which I explained in my . Budget Speech of 
February 1930. There will be no balance left in this fund to be drawn 
upon next year. In the second place the proportion of interest-bearing 
securities in the fund to gold has now been substantially reduced.

Lakhs.
21. Under Currency and Mint—

The actual net receipts in  1930-31 were .  .  .  .  27
The Budget estim ate for 1931-32 was . . . . .  — 15
The R evised estim ate for 1931-32 is J .  * .' 81
The Budget estim ate for 1932-33 is . . . 2,61

The improvement is almost wholly accounted for by the anticipated 
increased profit on note circulation due to the expansion of currency during 
the current year against treasury bills. I  shall deal with this subject 
more fully in a later part of my speech. For the present I  would remind 
Honourable Members that this merely represents a restoration of part of 
the reduction in currency profits which resulted from the much heavier 
contraction of the preceding two years.

It will be convenient on this occasion, in order to deal fully with the 
whole field of administrative expenditure to give here also the gross 
receipts under the heads “ Currency and Mint.”

Lakhs.
The actual receipts in 1930-31 w e r e ...............................................  1,24
The Budget estimate for 1931-32 was • ,  ,  .  63
*1116 R evised estimate for 1931-32 is .  « • 4 • 1,85
The Budget estimate for 1932-33 is .  .  « t  ,  3,31

122. Under Interest payments—
The actual net expenditure in 1930-31 wis . . . .  11,28
The Budget estimate for 1931-32 was .  .  .  .  .  11,99
"The Itevised estimate for 1931-32 is • .  .  .  .  13,14
The Budget estimate for  1932-33 i s ................................................

D 2



1636 LEGISLATIVE ASSEMBLY. [7 th  M a r . 1932*

[Sir George Schuster.]
I estimate t h e  total gross payments at 45,95 lakh B  for ordinary debt and 
8,87 lakhs for other obligations, recoveries from Railways and other Com­
mercial Departments and the Provincial Loans Fund at 41,71 lakhs and." 
total net payments at 13,11 lakhs. The increase in the net interest pay­
ments is due partly to the deficits in the years 1930-31 and 1931-32 and 
partly to the increase of the rate of interest allowed on Provident Fund 
balances from 5 per cent, in the current year to 5$ per cent, in the next. 
The increase is partly counterbalanced by a decrease in the interest pay­
able on Railway Depreciation and Reserve Fund balances owing to fact 
that these have, as Honourable Members are aware, to be heavily drawn; 
on for meeting the deficit in the working of the Railways,

23. Under Reduction or Avoidance of Debt—
Lakhs.

The actual provision in  1930-31 w a s .............................................................6,15
The Budget estimate for 1931-32 was . . . . .  6,78
The R evised estimate for 1931-32 is . . . 9,89
The Budget estimate for 1932-33 is . . . .  .  6t82

As a large portion of our capital resources during the current year was- 
found from Treasury Bills issued to the Paper Currency Reserve, and as 
these bills are excluded from the calculation of total debt for purposes o f  
the Debt Redemption Scheme, the provision in 1932-83, instead of showing 
the usual increase, shows a reduction of 7 lakhs as compared with the- 
Revised estimate for the current year.

24. Other heads of revenue—
Lakhs.

The actual rp venue in 1930-31 was. . . . . .  4,12
The Budget estimate for 1931-32 was . . . . .  3,39
The Revised estirrtate fftr 1931 -32 ife . . ."  . 4,03
The Budget estimate for 1932-33 is . . . .  3,00

The deterioration of 89 in 1932-33 as compared with the current budget 
is chiefly due to the elimination of the provincial revenue receipts of the 
North-West Frontier Province and to a reduction in the receipts on 
Reparation account.

25. Summary of Revenue Estimates.—To sum up, the Budget for 
1932-33 under the heads of Tax Revenue, Net Revenue from Commercial 
Departments, Opium Revenue and Other Revenue and the Finance head­
ings shows as compared with the current budget;

In  lakhs of Rupees.

* ’  Better. Worse.

T ax Revenue retained Jiy the Central Government,
i.e., excluding the transfer to  the R oad  Fund __88

N et Revenue front Commercial Deplartments . . . .  - j  1Z
Opium Revenue (gross) . . . . . . .  __83
Finance headings . . . . . .  -(-41 t .
Other revenue . . . . .  — 39

+ 4 1  — 6,22
v_________ ________1-

— 5,81
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26. Summary.—I  must now turn to the expenditure side, but before 

going into details I  will summarise the position so as to complete the 
other side of the picture to the Revenue summary which I have just given.
Civil Expenditure—

Lakhs.
The actual Civil expenditure in  1930-31 was • • • 24,93
The Budget estim ate for 1931-32 Was . . . . .  23,34
The Revised estim ate for 1931-32 id . . . . . .  22,65
The Budget estimate for 1932-33 is . . . . • 20,65

.'Military Expenditure—
The actual M ilitary expenditure (net) in  1930-31 was . . 54,30
The Budget estimate fo r  1931-32 was . . . • • 52,00
The R evised estim ate for 1931-32 is . . v  • * .51,76
The Budget estimate for 1932-33 is . • • ■ . .  46,74

From these figures it will be seen that total Civil and net Military expen­
diture in 1932-33 is estimated at 67,39 lakhs, which is 11,84 lakhs less than 

ior  1930-31, and 7,95 lakhs less than the current budget.
To complete my comparison between the Budget for the current year 

-and next year—according to the summary which I  have given:
Lakhs.

The reduction in  net Receipts under the headings of T ax  R evenue,
Commercial departments, Finance heads, and other 
receipts is . . . . . . . .  5,81

W hilethenetreductioninC ivilandM ilitaryexpenditure i s ' .  7,95
Thus accounting for a net im provem ent o f . . 2,14
As the surplus in  the current year’s budget was R s. 1 lak h , the

surplus we are estim ating in  1932-33 is . . . 2,15

27. In considering the expenditure figures which I  have just given I 
would ask Honourable Members to concentrate on the reduction of 
11,84 lakhs from the actuals of 1930-31, for it is over the two years that

■ our Rafcrenchment work rpusfc be ag&essgd. Apart from this, I  must point 
-out that the figure of 7,95 lakhs, representing the reduction for next year’s 
as compared with the current, year’s budget does not represent the full 
amount of our retrenchment measures.

The following points must be borne in mind in interpreting this 
figure.

First, it includes nothing for retrenchment measures in the Posts and 
Telegraphs Department, the results of which are of course merged in the 
net result on their working account, which ia included in the Budget 
figures, not under Civil expenditure but under the Commercial Department 
head.

Secondly, the Civil expenditure figures were reduced by an abnormal 
item in the current year, because the amount for capital expenditure on 
the commercial departments oharged to Revenue was actually a minus 
figure owing to receipts of 54 lakhs on the sale of the Indo-European tele­
graph undertaking. If capital expenditure is excluded from the comparison 
the reduction in Civil expenditure for 1932-33 as compared with the Budget 
for 1931-32 is 3,18 lakhs, and the total reduction for Civil and Military 
expenditure combined is 8,44 lakhs.
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Thirdly, there are changes in accounting and otherwise as between the 

current year and next year which must be taken into account in making a. 
final comparison. These will be explained in the remarks which I  have 
now to make on the retrenchment measures which have been actually 
effected.

28. Retrenchment measures.—I must now give some account of how we 
have given effect to the Retrenchment programme which was promised on 
my presentation of the Emergency Finance Bill. On this point I  must ask 
Honourable Members to give their close study to the memoranda which we- 
are circulating. These show in considerable detail how the Retrenchment 
plans have been worked out' under each head of the Demands for Grants. 
It is only by studying these details that one can understand what is involved 
and what has been aichieved. For my present purpose—unless I  were to- 
speak at interminable length—I must confine myself to the broadest out­
line. I will take Civil and Military expenditure separately.

Civil Expenditure.

29, In my speech on first introducing the Emergency Finance Bill in 
September I  indicated that as regards civil expenditure (including Posts and 
Telegraphs) we hoped to achieve Retrenchment measures providing for a 
reduction of Rs. 3,25 lakhs, against which we allowed for terminal charges, 
compensation, etc., about Rs. 75 lakhs, so that we were reckoning on a- 
net saving of Rs. 2,50 lakhs for next year. I  elaborated this estimate some­
what in November, while the general forecast of expenditure which I then 
gave allowed for certain further reductions. The position which is revealed 
in the papers which I  am now presenting may be summarised as follows:

Lakhs.

88 
4,33 

33

4,00

To this must be added the temporary saving on cuts in pay which for 
Civil heads—including the Posts and Telegraphs—we now put at 1,22 lakhs, 
instead of my former figure of 1,15.

30. The total saving on Retrenchment and cuts in pay on the Civil side 
including Posts and Telegraphs is thus 522 lakhs after allowing for terminal 
charges as against a figure of 365 which I estimated in September. 
Having arrived at this figure one is confronted by the fact—which perhaps 
Honourable Members do not always appreciate—that, even in times like 
this, expenditure cannot stand still, and that there is a constant swelling 
tide of increasing demands to be kept back. The various Retrenchment 
Committees working on the budget figures for 1981-32 could not of course 
make allowance for this.

On account of definite measures carried out in accordance with 
the recommendations of the Retrenchment Committees 
(for which my previous figure was Rs. 3,25 lakhs) the 
gross savings now incorporated in the Demands for 
Grants are • . • • t . t v *  

But on top of this we have insisted on further miscellaneous re­
ductions amounting in all to . • • . •

Thus producing total reductions of « • » . •
As against this the cost of terminal charges now comes out at .
So that the net figure (to be compared with my earlier figure of 

Rs. 2,50 lakhs) is increased to . . . .  .
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In the first place there is the automatic increase imposed on our ex­
penditure by the addition of increments to pay under the present time-scale 
system. This accounts for an unavoidable increase of Es. 35 lakhs.

On top of this I  have to provide for new expenditure under various 
heads which I will, for my present purpose, divide into two classes:

First, apparent additions to expenditure which do not represent real 
increases in the net cost of administration.

Secondly, unavoidable new outgoings.

31. Under the first head the following important items may be noted:
Nasik Printing Presses.—Here we are adopting recommendations made 

both by the General Purposes Sub-Committee and the Public Accounts 
Committee and in future will show in the accounts the gross figures of 
expenditure and receipts instead of, as formerly, a net figure of the surplus 
of receipts over expenditure. This means adding Bs. 22| lakhs to the 
expenditure side—which is of course more than balanced by countervailing 
receipts.

Aden.—The Central Government is now taking over directly the ad­
ministration of Aden from the Bombay Government. This adds Bs. 5 lakhs
to the expenditure side, against which Bs. 6J lakhs are added to revenue.

Delhi Capital Account.—The Capital account has now been closed down 
and expenditure on the maintenance of buildings, etc., formerly charged 
to capital, has now to be borne on revenue. This adds Bs. 17 lakhs to  
the budgetary expenditure, which is in no sense a new item. Against this 
there are certain receipts of aboni^Bs. 7 lakhs.

Payments to Travancore and Cochin Durbars.— Here there is an increase 
shown as expenditure of Bs. 9 lakhs accounted for by the increased share 
which these two Durbars have to receive from the customs collected at 
Cochin Harbour. This has to be treated as expenditure, but it is clearly 
not expenditure in the true sense.

Increased Income-tax Staff.—Again, in this class of expenditure I  must 
mention Bs. 18 lakhs which 'represents the cost of the additional income- 
tax staff required for dealing with the 350,000 new assessees who are 
brought in by reducing the income-tax limit to Bs. 1,000. This is indeed 
increased expenditure, but it is of course essential, and is more than 
balanced by receipts. I  would here note that the net increase under 
Income-tax is only about Bs. 12J lakhs—the difference being accounted for 
by retrenchment in the existing staff.

Another item is Bs. 2 lakhs for developments at Khewra salt mine and 
other Northern India salt B ources. This is balanced by o u r  share in the- 
special import duty on foreign salt.

Lastly I must include in this class an extra charge of about Bs. 8J lakhs 
for interest payable by the Posts and Telegraphs Department.

32. I  will now turn to the second class of expenditure which reallv 
represents additional outgoings. Honourable Membere may think that in 
these hard times we ought to have admitted nothing new, but certain items 
have been absolutely unavoidable.
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I  will mention the following more important items:

Bs. 5| lakhs for the Bound Table Conference committees now touring 
in India.

Bs. 3$ lakhs representing the. increased rupee equivalent of our 
contribution to the League of Nations due mainly to the fall 
in the gold value of the rupee. This is notable as being practi­
cally our only external obligation which has increased owing 
to this change in our currency.

Bs. 2 lakhs for the All-India Medical Council, and the Calcutta 
Hygiene Institute.

Bs. 6 lakhs for the inauguration of the new province in the North- 
West Frontier area.

Bs. 3$ lakhs for the Delhi conspiracy case, etc.
33. Altogether the items of unavoidable new expenditure of the class

■which I am now describing come to about Bs. 29 lakhs, while the apparent 
increase under the first class of items which I mentioned is about Bs. 89 
lakhB—the total thus added to the expenditure side of the budget being 
Bs. 1,18 lakhs. ,

34. I  have mentioned these items in order to explain how the position 
is complicated when an attempt is made to see how the retrenchments 
made affect the actual budgetary figures, but I would again refer Honour­
able Members to the detailed statements now circulated which show the 
•exact position under each head of the Remands for Grants.

For the present I would remind them of the following broad facte, when 
they compare what we have achieved with the recommendations of the 
various Betrenchment Committees. The total recommended by the four 
civil Sub-Committees was Bs. 4,99 lakhs, and we have against this achieved 
economies of Bs. 4,33 lakhs or nearly 87 per cent.—before allowing for 
terminal charges which, of. course, the committees did not take into 
account.

35. I  would mention two other striking results in this connection. The 
first is the actual reduction in Expenditure. I  have already given the 
figures from the accounts showing a reduction of 11,84 lakhs for Civil and 
Military Expenditure (excluding Posts and Telegraphs) since 1930-31. The 
position may also be stated in another way. If Honourable Members will 
look at the analytical table which is included in the Financial Secretary’s 
memorandum (which is prepared now on a slightly different basis from 
that which I  circulated in September) they will find that what I  may 
describe as the net controllable administrative expenditure, civil and mili­
tary (which excludes the cost of collection of taxes and of the administra­
tion of salt and Posts and Telegraphs expenditure) has been brought down 
from just over Bs. 76 crores in 1930-31 to just over Bs. 64 crores for 
1932-33, a reduction of about 16 per cent.

The second fact is , of a more distressing nature, but it indicates the 
magnitude of the effort which we have made. In pursuance of the re­
trenchment campaign the following appointments in the Civil Departments
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■{including Posts and Telegraphs) have been or will shortly come under 
reduction so far as information is at present available—

Gazetted officers . « • • « • • • •  289
Ministerial establishment and other superior establishment . 5,279
Inferior establishment . . • • • • • •  1,485

Total . • 7,063

36. North-West Frontier Province.— Before I leave the subject of Civil 
Expenditure I must make special reference to one substantial change in 
cthe estimates before the House this year. This arises from the change in 
the constitutional position of the North-West Frontier Province. The posi­
tion is explained in detail in the Financial Secretary’s Statement and for 
.my present purpose I need merely summarise it by saying that a sum 
amounting to about Es. 66J lakhs drops out from the Government of India 
-receipts, representing the revenue for the area pf the new Governor’s 
Province, while, on the other side expenditure amounting to about Es. 1,63^ 
lakhs is taken over by the Province. The net difference between these two 
.figures is a deficit of about Es. 97} lakhs, and as against this our proposal 
is that the Central Govemment should give a subvention of one crore to 
•the new Province. It is a subvention on this basis which appears in the 
Demands for Grants placed before the Assembly. It has been fixed at a 

.round figure and give the Province a small margin of about 2 f lakhs. The 
subvention is to be operative for three years, or until the new Constitution 
for India is inaugurated—whichever is the earlier. In either event the 
position will again be reviewed.

The account which I have just given represents the position for a hill 
vear. For next year the position as set out in the Demands for Grants 
is slightly complicated for the following reason, We had anticipated that 
the new province would come injto existence from the 1st April next, and 
we had made our financial arrangements accordingly. It has, however, 
Keen found impossible to get the elections over and the new Council into 
being until later in the month. Consequently, under the Govemment of 
India Act, the expenditure and revenue of the Province for the first part of 
the month of April constitute Central transactions. Honourable Members 
will observe from the form of the Demand for the North-West Frontier 
Province that we have therefore been forced to provide (a) for a certain 
amount, of direct expenditure in the early part of April next, and (b) for 
virtually handing back to the province the revenue which we may collect 
during that period.

The problem of fixing the subvention on a fair basis just at the 
present .time of economic disturbance has been one of great difficulty. In 
fact, had financial considerations alone to be taken into account, one would 
hardly have chosen the present time for the fixing of a subvention. On the 
other hand, it had to be done; and it seemed also necessary to fix it for a 
reasonable period, as it would have been impossible to impart any degree 

? n“ cial autonom>' to the province if the amount of the subvention had 
to be determined afresh from year to year. The North-West Frontier 
Trovmce Subjects Committee faced the problem and indicated the various 
elements in the calculation. That Committee suggested a basic subven-
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tion of 1,17 lakhs; but they left it to the Govemment of India to make 
allowance m the revenue figures for the ^present low level of prices. Also, 
reporting as they did in the month of June last year, and relying for their 
material on the facts of the past, they naturally failed to adjust the figures 
to the lower level of- expenditure now prevailing. in all parts of India as. 
a result of the present retrenchment campaign. We were fortunate, while 
dealing with this latter factor, to have had before us for the North-West 
Frontier Province the main propositions and figures of Sir Abdur Eahim’s 
Retrenchment Sub-Committee. We concluded that the fair and proper 
eourse was to set out a budget for the North-West Frontier Province exactly 
as we should have framed it had the administration of the province been 
remaining with the Govemment of India. We, however, made allowance 
for the extra cost of the necessary administrative and legislative machin­
ery, and for carrying out the recommendation of the Subjects Committee 
to transfer the management of Boads and Buildings to the local Public 
Works Department. Except in regard to these two matters, we had to- 
recognise that any further increase of resources placed at the disposal of 
the North-West Frontier Province could be made only by withdrawing 
funds from other parts of India. The Government of India could hardly 
have contemplated a programme of expanding activities in that province- 
while the rest of India is having seriously to restrict all its activities. In 
fixing the recurring subvention at the figure of a crore we have, I  believe, 
dealt fairly with the new province, consistent with our responsibilities for 
other areas. With piore direct contact with the administrative needs, the- 
new provincial Govemment may, we hope, be in a position to make better 
nse of the money than we have been able to from the Centre. So far as 
we are concerned, we shall be relieved of a responsibility which it has 
always been difficult for the Govemment of India to exercise— a difficulty 
which is felt in connection with the financial control of all the directly 
administered Central Areas by the Government of India, whose organization 
is really designed for purposes of a different nature.

Military Expenditure,

37. I  must now turn to the Army Budget.

Revised Estimate, 1931-32.—The budget allotment for military expendi­
ture in 1931-32, excluding the special grant for expansion of the Territorial 
iForoe, was Rs. 51'90 crores, 22 lakhs, representing the proceeds of the 
emergency cut on the pay of officers, Has been surrendered, and the revised 
estimate now stands at 51'68 crores.

The military authorities have conducted their retrenchment campaign 
on an 18 months’ plan, extending over the period from the 1st October, 1931 
to the 31st March, 1933. Retrenchment on a large scale necessarily involves 
the payment of substantial terminal charges, and it was an essential part 
of the military programme to reduce expenditure in the last six months of 
the current financial year in order that credit might be taken in 1932-33 
for the full effect of retrenchment. The military authorities were assisted 
here by a further fall in prices which will produce a saving of about 17i 
lakhs. With the help of this windfall His Excellency the Commander-in- 
Chief has been able, by insisting on general economy in expenditure and by
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introducing forthwith certain retrenchment measures which bring in imme­
diate savings, to complete successfully the first stage of his programme. 
Apart from the formal surrender of the 22 lakhs on officers’ pay, His
Excellency has effected savings sufficient to meet the wfcole cost of em­
ployment of troops in the Burma rebellion and other disturbances (about 
80 lakhs) without any additional grant, and to carry forward a sum of 
21 lakbs which should suffice to cover terminal charges payable in 1932-33.

38. Budget Eetimate for 1932-83.— In September last I informed the 
House that Hia Excellency the Commander-in-Chief had agreed, as the 
Army’s contribution in the national emergency, to accept a, cut of Bs. 5J 
crores on his 1931-32 budget. I  have now only to say that His Excellency 
has made good his undertaking in full, and that the estimate for the-
military budget in 1932-33, excluding again the special grant for the
Territorial Force, stands at 46'65 crores.

Honourable Members will find among their budget documents ajor 
Army Department paper giving a detailed account of the methods by 
which this reduced figure has been reached. The total reduction, which 
is raised to 5J crores to allow for certain unavoidable new items such as 
the establishment of the Indian Sandhurst, is made up of first, 140 crores 
from cuts in pay, secondly, 3 10 crores from retrenchment measures in 
recurring expenditure, and thirdly, 1 crore from postponement of progress 
with the special re-equipment programme. It is necessary to appreciate 
the exact significance of these savings. To take the first—the cut in pay, 
this, except for certain categories of British Army personnel (iij regard 
to whom the reduction, following what has been done in England, is per­
manent), represents the general 10 per cent, cut which we have imposed’ 
on all Govemment servants, and, §s we have undertaken that this cut 
will be restored as soon as conditions. permit, most of this part of the 
reduction must be regarded as purely temporary. . Turning to the second 
class, the retrenchment in recurrent expenditure, this to some extent is 
accounted for by special temporary savings, such as the eating 
down of stocks and postponement of essential buildings. As regards 
the third class, the postponement of the re-equipment programme, this- 
cannot be regarded as permanently cancelled. It does, however, repre­
sent special non-recurring expenditure, and when conditions permit it will' 
be necessary to consider special means for financing the completion of this 
programme.

The significance of these remarks may be indicated in the following 
way. As regards the cut in pay, when the general cut of 10 per cent, 
is removed this will automatically throw back on to the Army a recurrent 
liability of 1,23 lakhs— (1,40 less 17 which is a permanent cut). As 
regards the retrenchment in normal expenditure, about 65 lakhs of this 
represents savings which are not in the strict sense recurrent. About 
20 lakhs represents drafts on stocks, etc., and 45 lakhs postponement 
of the provision for buildings which are regarded by the Army Department 
as essential. As regards the postponement of the re-equipment pro­
gramme, the one crore saved on this for next year may have to be found 
later by some form of special non-recurring provision. The Army 
authorities have throughout made it clear that they have only agreed to 
postponement in order to help in meeting the present national emer­
gency, and that the permanent cancellation of these -measures could 
not—consistently with maintaining the efficiency of the Army—be-
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■effected. His Excellency the Commander-In-Chief has given an as­
surance that he will not relax his efforts to secure further reductions' in 
recurrent expenditure both by pressing on with measures already accepted, 
■and by developing any further lines that may present themselves, but 
he has made it clear that he does not see any hope of being able to 
find economies in normal expenditure, that is to say, economies from 
measures other than the reduction of fighting troops which raises quite 
different issues, which can go near to balancing the burden of 1,23 lakhs 
which would arise from restoring cuts in pay combined with the dis­
appearance of the 65 lakhs of special savings on recurrent expenditure 
from next year. In support of this he points out that in spite of the 
intensive examination of all sources of economy both by his own officers 
and by the Retrenchment Committee, it was only possible to work up 
to the present reduction of 5J crores by reducing troops at a saving of 
35 lakhs. Further, although provision has been made in the estimates 
for 1932-33 for some rise in the prices of food grains, as compared with 
those prevailing in 1931-32, the rates now taken are still far below the 
recent normal level, and, if prices should rise to, and be stabilised at, 
something like the 1929 level, this event, though welcome on general 
grounds would mean an automatic increase in the military estimates. On 
■these considerations His Excellency wishes it to be made clear that he 
cannot regard the budget figure of 46'65 crores as representing o new 
standard level of standing charges, and that the normal cost of EEe 
"Forces at their present strength when the cut in pay is restored must be 
recognised to be about 48 crores even if the prevailing low prices for 
grain, etc., continue. I  have thought it right to let Honourable Mem­
bers know the conclusions which His Excellency has drawn from the 
’facts of the present situation, and I  can only add that the Government 
will continue to press for all possible efforts to secure further recurrent

• economies, and that the campaign for retrenchment will not bef regarded 
as finally closed with the achievements of this year.

39. General Remarhg on Retrenchment.—I cannot turn from this 
"review of expenditure without again paying a tribute to the work done by 
'the various Retrenchment Sub-Committees. Honourable Members will 
possibly criticise us in the course of this debate for not having given 
sufficient effect to their recommendations. As a matter of fact I do not 
-believe that, if they carefully study the papers which are now being put 
before them, they will be able to sustain this charge. But in any case, 
however much they may attack me, they will not be able to destroy the 
.sense of gratitude which I feel to them for the assistance which they have 
given us in performing this very arduous and unpleasant task. For such 
of those Committees as have continued, even till this moment, their 
labours, the task must long ago have lost any glamour which it possessed. 
Nevertheless they have continued their pursuit with unfailing vigour. The 
task of retrenchment is not yet completed; much work still remains to be 
done in seeing that full effect is given to various measures now‘ being 
inaugurated, while the search for new economies, and resistance to the 
pressure for new demands must be sustained for a long period to come. 
The main work as regards this must rest with the Govemment; and I trust 
that Honourable Members will believe me when T assure them that it will 
l>e continued without any failing of energy.
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G e n e r a l  R e v ie w  o f  t h e  B u d g e t a r y  p o s it io n .

40. Before I conclude my review of the Budgetary position I think it 
necessary to make certain general observations. The present occasion is 
an appropriate one to attempt something more than a mere bald enumera­
tion of facts and figures and to take stock of the whole position. I  say 
this for two reasons. In the first place we have in the last two years 
made some very important changes in our scheme of taxes, the effects of 
which ought to be carefully noted. In the second place the strain of the 
present economic crisis affords a good opportunity for testing the strength 
of the various parts of the structure on which our revenue depends.

41. There are two important points which such an examination reveals, 
first the effect of recent protective policy on revenue, and secondly, the 
direction in which reserve f>owerg of taxation to meet an emergency can be 
«xercisedl

The Protective effect of pur Import Duties.

42. I will take these points in order. It is in our import duties that 
the most significant changes have been made. Among the customs import' 
duties the twd largest individual items were until two years ago those on 
cotton piecegoods and sugar. The recent increases in these duties— which' 
formerly were regarded only as revenue measures—would in any case, 
and apart from any decisions which the Legislature has taken or may 
shortly take in regard to them, have given to them a highly protective 
character. It is obvious that as the protective effect increases, their value 
as revenue producers must diminish. The facts as regards cotton piece- 
goods are well known; but they are so striking that they deserve repetition. 
Today we cannot reckon on more than about 900 million square yards of 
imports, as compared with an average of about 1,800 million yards for 
the post-war period up to 1929, and about 8,200 million yards before the 
war. It is on the present reduced quantity that we must rely for collect­
ing duties. Taking the post-war years of normal prosperity and post-war 
prices, say 1922-23 to 1928-29, the average annual amount of import 
duties collected on cotton piecegoods was about Rs. 6% crores. Today, 
even with the higher duties, we cannot on the reduced quantities reckon 
on a revenue of more than Rs. 3f crores.

43. If we turn to sugar, the protective effect has not yet fully deve­
loped and we must look for our comparison rather to the future. In the 
immediate present the yield of duties on sugar is, as I  have already 
indicated, being affected mainly by the present abnormal drop -in pur­
chasing power, but looking to the future the following information may 
be of interest. According to figures which haVe been .supplied to me 
by the office of the Imperial Council of Agricultural Research, it appears 
that 'Indian production of su£?ar mav increase from 155,000 tons in 1930-31 
to about 330,000 tons in 1933-34; that is to say, at the rate of about 
60,000 tons per annum, and this rate of increase may be expected to 
continue in the future. With a dutv of Rs. 9 per cwt. this means that 
if the increase in Indian production is balanced by an exactly correspond­
ing ■ decrease in imports of foreign sugar, there will be a progressive loss 
of revenue at the rate of Rs. 1,08 lakhs per annum. Needless to sav ifr 
is to be hoped that we shall also see, as a counterbalancing factor to



[Sir George Schuster.1]
this loss, some increase in the total consumption—partly as a result of a 
normal growth in demand, and partly as representing a recovery from 
the present abnormal depression. But the fact remains that locally 
produced sugar must make the imports so much less than what they 
would otherwise have been. The figure of a progressive loss of Bs. 1,08 
lakhs per annum is in fact what the policy of protection will cost the 
Indian customs revenue, against which may perhaps be set some increase 
in receipts from income-tax. I  am not now expressing any view on the 
merits of protection as a policy ; but it is necessary to realise the facts 
as regards its effects on revenue.

44. It is also important to realise that if the Central Govemment is 
to have properly balanced machinery of taxation at its command, it 
ought to have means, either through the income-tax or in other ways,

• of recovering to itself some increase in revenue to counterbalance the 
loss which may occur in the revenue from import duties as a result of a 
protective policy. That is a point which those who are framing a new 
Federal Constitution should bear in mind.

45. I have dealt only with the two most important individual items— 
•cotton piecegoods and sugar—but similar results may be taking place as 
Tegards a number of other articles on the custofns list as a result of the 
higher duties.

Result from various Taxes.
46. I  will turn now to the other point which I mentioned as. worthy of 

^examination—the way in which the stresses and strains of the present 
■crisis are showing up the strengths and weaknesses of the various parts of 
our structure of taxation.

This can be tested by seeing how the estimates of revenue from 
increased and from new taxes are working out.

In my review of the revenue estimates the fact which I have had
• chiefly to emphasise is the disappointing yield of customs duties. In 
spite of recent substantial increases, and of the addition at various recent 
dates of such new duties as those on silver, machinery, and raw cotton, 
our final estimates for the current year show a total deterioration under

- Customs of Bs. 2,90 lakhs, as compared with the average for the 3 years 
1928-29 to 1930-31. Now this result is of course mainly due to the 
general fall in the value of exports and consequently in the purchasing 
power for imports, combined with the operation of subsidiary causes, 
such as the protective effect of certain duties to which I have already 
called attention. A more detailed examination, however, of the heads 
under which deterioration has occurred shows up some interesting facts.

Leaving aside cotton piecegoods which I have treated solely! as an 
example of the effects of protection, the chief deterioration among other 
items in the current year, as compared with the three year average, occurs 
under the following heads:

Sugar, to which I have already referred at such length in spite of 
special large increases in the rate of duty, accounts for Bs. 1,49 lakhs.

Liquors, tobacco, motorcars and articles in the so-called luxury schedule 
with the basic rate of 30 per cent., which may be classed together as 
typical cases of artidies required by the well-to-do classes, show a 
■ d̂eterioration of Bs. 1,58 lakhs, or 22 per cent.

3646 LEGISLATIVE AS6EMBLY. [?TH  M a R. 1982.
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To these two examples may be added silver (for which I cannot make 
-the same comparison as in the cases which I have just dealt with, 
because an import duty was only first imposed in 1930) which for the 
current year shows, as compared with 1930-31, a falling ofi of Rs. 1,23 
lakhs despite the enhancement of the duty.

These three heads account for a deterioration of no less than Rs. 4,30 
lakhs from what might have been regarded as the expectation of revenue 
in a normal year at much lower rates of tax. They cover articles other 
than prime necessities, for although sugar in some form is perhaps a 
general necessity, this description does not strictly apply to the kind of 
sugar which is imported.

On the other hand, if we turn to the main articles of consumption by 
the Indian masses we find a different picture, and the increases made in 
the rates of taxation are likely to provide substantial increases in revenue.

In the case of kerosene, for example, we expect to get in the current 
year, from excise and import duties combined, Rs. 3,57 lakhs, as compared 
with an average for 1928-29 to 1930-31 of Rs. 2,71 lakhs. Here, there­
fore, is a reserve to which we have been able effectively to turn.

Then again, as regards salt, the enhancement of 25 per cent, in the 
-duty seems to have had no appreciable effect on the consumption, and 
we are able to anticipate increased revenue in a full year (apart from the 
immediate and temporary gain from the abolition of the salt credit 
system) of Rs. 1,60 lakhs over and above the normal revenue at the old 
rate.

I  might here also mention two other articles of consumption by the 
Indian masses the results in regard to which are equally interesting. 
I refer to betel nuts and spices.

As regards betel nuts, the recent substantial increases in duty do not 
appear greatly to have affected consumption, 'for we are relying on. a 
revenue of about Rs. 60 lakhs for the current year and Rs. 63 lakhs next 
year from this duty, as against a normal revenue before the increase of 
Rs. 33 lakhs.

A similar result appears in the case of spices. From those items 
(cloves, nutmegs and pepper) for which separate trade statistics are on 
record— and they constitute 80 per cent, of the whole—we are able to 
•anticipate a revenue of about Rs. 20 lakhs in the current year and of 
Rs. 22 lakhs next year, against a normal revenue before the increases in 
duty of under Rs. 9 lakhs.

47. The figures which I have given are of course, in a sense, only 
an illustration of well-known principles affecting the yield of taxes on 
articles of elastic and inelastic demand. But it is interesting to examine 
how these principles work out in practice. Such an examination of these 
examples indicates that a Finance Member—who has unfortunately to be 
hard-hearted and exclude all sentiment from his plans and calculations—  
must be brought to the conclusion that if in times of emergency he needs 
to  raise extra revenue, then his most sure and reliable course is to impose 
-slight increases in the taxes which fall on the masses of the population. 
A few annas per head from 300 millions is the most effective course, 
■whereas attempts to extract heavy taxation from a limited class seem
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almost to have reached their limit. This is a conclusion which is not* 
likely to be popular, but all who share in the responsibility for maintaining, 
the financial position of India must face hard facts.

48. While these facts must be faced, I do not wish to suggest that 
where increased revenue is sought there should not be a fair and propor­
tionate increase in direct taxation. No critic of the Govemment could,, 
in the face of the recent heavy increases in income-tax, complain that this- 
proportion has not been preserved. The increase in rates are well- 
known, and beyond this it is merely necessary to state the simple fact 
that in times of great depression we are counting on getting about 18J 
crores from income-tax as compared with an average of slightly over 16 
crores for the five years of comparative prosperity from 1923 to 1928.

Reasons for increased need of Tax Revenue.

49. After making these observations on , considerations affecting the 
raising of tax revenue I want to ask honourable Members to give their 
attention to the circumstances which have made it necessary to put a 
special strain on such tax revenue at the present time. For this purpose 
I must direct special notice to the table analysing the various heads of 
receipts and expenditure which is brought up to date and included on. 
page 2 of the Financial Secretary’s memorandum. This shows that 
whereas in the comparatively prosperous five years from 1923-24 to 1927-28- 
the extent to which the Government had to rely on Tax revenue (less 
cost of collection) amounted only to an average figure of about Es. 67 
crores. we are endeavouring for 1932-33 in a period of unexampled 
depression to raise from Tax revenue about Es. 77 crores.

50. What is the reason for this increase in the pressure on Tax 
Eevenue ? It is, as the figures, which I have already given, show, 
certainly not increased expenditure, for that is being enormously reduced. 
The real reason is the deterioration under other heads of Government 
receipts. These, according to my analytical table, averaged Es. 28 crores 
for the five years from 1923 to 1928, whereas for this year and next 
year we can only count on about Es. 9 crores—a drop of no less than 
Be. 19 crores. The main factors in this decrease— apart from the relin­
quishment of the Provincial contributions—have been deteriorations 
under the following three heads—

(1) Net revenue from commercial departments,
(2) Finance heads, and
(3) Opium receipts.

The total receipts from these three heads for the five years 1923 to 1928 
averaged Es. 15'71 crores, while our estimate for 1932-33 only allows 
for Es. 4-83 crores, a reduction of nearly Es. 11 crores. Thus commer­
cial departments which in the former period assisted revenue to an extent 
on an average of 6-77 crores will for next year show a net deficit of 
19 lakhs. Finance head receipts (Currency and Mint and Interest 
receipts) which in the former period produced 6'63 crores ar© reduced 
for next year to 4'41 crores, and Opium receipts which produced a net 
profit of 2-31 crores come down next year to 61 lakhs net. Here are 
the real causes of deterioration, and on top of this must be added the
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following ip « n facts; first, that Provincial contributions which were 9-2 
crores in 1923 have disappeared, and secondly, that the provision for 
Reduction or Avoidance of Debt which for the five years 1923 to 1928 
averaged about 4-5 crores has now gone up to about 7 crores.

There is one other special point to which 1 would call attention and 
that is that we are now meeting our liabilities in regard to Cash Certi­
ficates in a much fuller way than was previously the case. In the five 
years 1923 to 1928 the amount annually charged to the Budget in respect 
of bonus on Gash Certificates amounted on an average only to an 
interest charge of about 2 per cent. We are now meeting the full accrued 
liability and the provision has increased from 23 lakhs in 1927-28 to 
2,20 lftkha in next year’s budget although the mean capital outstanding 
has only increased from about 29 crores to about 47 crores.

51. These figures indicate the main sources of the difficulties with 
which the Government has now to compete, quite apart from the inevitable 
falling off in tax receipts owing to the economic depression which would 
in any case have made it necessary to raise the rates. The first effort 
to deal with such a position should undoubtedly be to reduce expendi­
ture. I  have already given a detailed account of what we have done in 
this direction. But I would remind the House again of the main results. 
The controllable administrative expenditure under which I include Mili­
tary expenditure and all Civil expenditure, other than Debt Services, 
Extraordinary expenditure and the cost of tax collection, averaged for 
the five years 1923— 1928 about 75$ crores and by 1930-31 it had increas­
ed to juBt over 76 crores. The provision for 1932-33 has been reduced 
to just over 64 crores, a reduction all round of about 16 per cent. The 
need for increasing tax revenue has been brought upon us not by swollen 
expenditure but by the tremendous drop in the returns from the economic 
activities of the Government and in the economic productivity of the 
country on which the revenue from taxation depends. I  would ask all 
Honourable Members to study carefully the figures which I have pre­
pared, for they indicate the realities of the situation.

W ays  and  M e a n s .

52. Summary.—I will now turn to a review of the Ways and Means 
position for the current year and the next, a summary of which in the 
usual form will be included in the printed copies of my speech.

L ia b ilities.

Budget, Revised, Budget,
1931-32. 1931-32. 1932-33.

Railway Capital Outlay (Construction) . 11-45 8-35 4-15
Other Capital Outlay . . . . 1-93 1-82 1-50
Provincial Drawings « . . . 9-60 16-41 10-62
Discharge c f permanent debt (net) • 29-54 33-09 26-56
Loans and Advances by Central Govern­

ment . . . . . 1-21 •98 •26
Other transactions . . . . —  79 3-50 •06

- 52-84 63-15 43- 15.

E
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Resource/).

Budget, Revised, Budget,
1931-32. 1931-32. 1932-33.

Revenue Surplus . . . . •01 — 13-66 2-15
Rupee Loan (net) . . . . 1500 16-95 14-50
Sterling Loan (net) . . . . 24-76 17-35 8 0 0
Treasury Bills with public

— 5-40 — 5-40
— 7-51

India Bills ■
Post Office Cash Certificates and Savings 

Bank . . . . . 4 0 6 7-19 7-00
Other Unfunded Debt . . . 5-63 2-69 4-71
Appropriation for Reduction or Avoid' 

ance of Debt . . . . 6-78 6-89 6-82
Depreciation and Reserve Funds . •99 — 3-73 •52
Expansion of Currency against Treasury 

Bills (net) . . . . 35-09
6-96Reduction of Cash Balance . i o i —  •22

52-84 6 3 1 5 4 3 15

53. The outstanding features to he noted in the revised figures for 
1931-32 are the heavy drawings on their Reserves by the Railways; the 
reduction in Railway Capital expenditure combined with the large increase 
in Provincial Government’s drawings as compared with the original 
estimates; the fact that permanent debt was discharged to almost exactly 
the same extent as it was increased by new rupee and sterling loan; 
and lastly—and most important—the addition of approximately Rs. 35 
crores to our resources as a result of the expansion of currency against 
Treasury Bills.

54. Expansion of the currency.— I will deal first with this last mention­
ed feature. In my Budget speech for 1930-31 I  explained fully the 
effect of our currency operations on our Ways and Means position. During 
the years 1930-31 and 1931-32 Government, in their capacity as currency 
authority, had to effect large contractions of the currency in order to 
avoid the development of an inflationary position having regard to the 
tremendous fall in world prices of all commodities. This process continued 
until September 1931 when the suspension of the gold standard in Great 
Britain, and the linking of the rupee to sterling instead of gold, produced 
a complete change in the situation. For various reasons a large demand 
for currency then arose in India. This demand enabled us to replace 
in the Paper Currency Reserve a large part of the Treasury Bills which 
had been cancelled during the previous two years, and in this way to 
recover resources which had been temporarily lost by the previous con­
traction. As it had been necessary during 1929-30 and 1930-31 in order 
to meet contraction against rupee securities and silver, for the Govemment 
in effect to provide funds amounting to Rs-. 43,-60 lakhs, the net result 
on our Ways and Means position during- the -last three years of contraction 
and expansion has been to decrease .our resources by about Rs. 8$ crores.

55. Loans.— The expansion of Rs. 35 crores to which I have referred, 
enabled us to meet large unforeseen demands iand at the same time 
decrease our ordinary borrowings. * In the budget for 1931-32 I assumed 
that sterling borrowing would be limited to the conversion of the £15 
million outstanding frotn the '5$ ‘per cent. 1932 loan maturing in January
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1932. What actually happened was that a loan of £10 million sterling 
was raised in London in May 1931, but the 5$ per cent. 1932 loan was 
repaid from the Home Treasury balapces, the net result being that the 
sterling borrowings during the current year will be £5 millions less than 
was estimated a year ago. The gross proceeds of the rupee loan amounted 
to 16,SS lakhs as against Es. 15 crores estimated at the beginning of 
the year. The loan took the form of 6J per cent. Treasury Bonds, 1935 
issued at par. The notable feature of this loan was that it was kept 
open “ on tap”  for a long period—from the 15th September to the 12th 
December—and that special facilities were given for subscriptions at all 
Post Offices doing savings bank business in addition to treasuries and 
branches of the Imperial Bank. In this way a. special appeal was made 
to small investors in the mofussil who could come into a Post Office at 
any time and take up a few bonds against a payment which included a 
proportion of the interest accrued, the proper addition being mode to the 
purchase price from week to week. The response in all the circumstances 
was extremely satisfactory. While the banks and the money market 
took comparatively small interest, owing to the exceptionally unfavourable 
international and internal situation, small investors all over the country 
took full advantage of the additional facilities given. Of the total sub­
scriptions of 16,95 lakhs, 2,04 lakhs represented conversions of maturing
1931 bonds and the total amount subscribed through the Post Office, 
including conversions amounted to 6,52 lakhs. The lessons learned from 
the success of this loan in times of unprecedented difficulty should be 
of value for the future.

56. Owing to the fall, during the current year, in the price of Govern­
ment securities large purchases of the 5 per cent. 1929-47 loan and the'
5 per cent. 1945-55 loan were effected from the balance in the deprecia­
tion funds of these loans. These purchases were mainly responsible for 
the increase of about 3$ crores in the amount provided in the current 
year for the discharge of permanent debt.

57. Railways.— The Eailway Capital outlay in the current year is now 
estimated to be Es. 8,35 lakhs as against 11,45 lakhs provided in the 
budget. To this extent therefore (Es. 3,10 lakhs) our Ways and Means 
position, as affected by the Eailways, has improved in comparison with 
the estimates. On the other hand the large deterioration in the working 
results of the Eailways has much more than offset this saving. It was 
anticipated that there would be a surplus of Es. 1,22 lakhs available for 
the Eailway contribution, and that by drawing Es. 4,14 lakhs from the 
Eailway Eeserve fund this would be made up to the full figure of 
Es. 5,36 lakhs. Instead the Eailways showed a deficit, after meeting 
all interest charges, of Es. 9,47 lakhs. They can therefore not pay any 
Eailway contribution and have to draw Es. 4,95 lakhs from their Eeserve 
fund and Es. 4,52 lakhs from their Depreciation fund balance in order 
to cover this deficit.

The' net result is that, so far as concerns the effect of the Eailway 
operations on our Ways and Means position, this is Es. 7,59 lakhs worse 
than anticipated in the Budget.

In order, however, to correct undue pessimism I must point out that 
the total amount set aside by the Eailways for depreciation in the current 
yeai. is Es.. 13-43 crores, an'd that the amount to be drawn from the 
depreciation fund is Es, 8,25 lakhs for actual expenditure on renewals and
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Es. 4,52 lakhs to meet the deficit, or a total of Rs. 12,77 lakhs. Even, 
therefore, after providing for this latter deduction, a surplus of Rs. 66 
lakhs remains to be added to the balance in the Fund.

58. Provincial drawings.—The provincial drawings have been exception­
ally heavy. The Government of India in pursuance of its policy of 
cutting down capital expenditure to a minimum refused to sanction loans 
from the Provincial Loans Fund for any new scheme but loans were 
granted for the purpose of completing schemes already in hand. In 
addition, most of the provincial Governments are faced with heavy 
deficits, and in some provinces loans to agriculturists on a large scale 
have had to be granted to assist them in tiding over difficulties due to 
the fall in prices or failure of crops. The net result is that provincial 
drawings are expected to be about 6 crores more than was estimated at 
the beginning of the year.

59. Public savings.—The receipts from Post Office Cash Certificates 
and Savings Bank are expected to exceed the budget estimate by 3,13 
lakhs while the amount of Treasury Bills in the hands of the puDlic at 
the end of the year is expected to be the same as at the beginning of 
the year.

60. Revenue Deficit.—The estimated deficit of 13,66 lakhs will remain 
uncovered and will be an addition to the public debt.

61. Next year.—The Ways and Means programme for next year is 
necessarily tentative and subject to modification in the light of the actual 
circumstances which may arise.

62. Ca-pital Expenditure demands— (a) Railways.—As the House knows, 
the Eailway Capital expenditure has again been drastically reduced, the 
provision for 1932-33 being 4,15 lakhs only ae compared with the revised 
estimate of 8,35 lakhs for the current year. To appreciate the magnitude 
of this reduction, which represents the culmination of a policy which we 
were forced to initiate in 1929 the current figure of 4,15 lakhs must be 
compared with the past figure of no less than 29,35 lakhs in 1928-29, 
and 30,16 lakhs in 1929-30.

(b) Provincial Governments.—The borrowing programme of the Pro­
vinces has also been reduced to a minimum, but in present circumstances 
they have certain unavoidable financial requirements. Provision for their 
demands has, however, been reduced from 15,41 lakhs anticipated this 
year to 10,62 lakhs.

63. Borrowing Programme, 1932-33.—With this reduced provision for 
Eailway Capital expenditure and for the Provinces, I  estimate that it will 
be possible to reduce the amount of Treasury Bills held by the public 
by about 7$ crores from our current resources, and that we shall not 
have to raise any loans during the year, except for the purpose of meet­
ing or converting maturing loan obligations. As regards the latter, the
6 per cent, sterling bonds 1932-33, which Govemment have the option 
to repay on the 15th June 1932, will in any case be repaid. In the 
estimates which I am now presenting I have treated funds for this purpose 
as being provided by corresponding new borrowing in London. But it is 
quite possible that this will not be necessary., If exchange continues as at 
present it appears likely that we shall be able to repay these bonds with­
out borrowing in London, the necessary funds for the purchase of the
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sterling required being provided by borrowing in India. As regards rupee 
loans, I am reckoning that we shall issue a loan of 14$ crores, i.e., the 
amount required to provide for the repayment of the 6 per cent, bonds
1932 falling due on the 1st October 1932. I  would add that if the 
recent improving tendency in the Govemment securities market continues, 
it should be possible to raise a larger loan in India on favourable terms 
and in that case we shall probably take advantage of this opportunity 
to fund a part of the floating debt and thus reduce this to a greater 
extent than' the 7$ crores which I have, as already explained, allowed for 
meeting out of current resources.

64. Home charges.—A year ago it was estimated that the net require­
ments of the Home Treasury would be £33} millions. During the first 
six months of the year the weakness of exchange which had been a feature 
of previous years increased owing to the export of capital and international 
complications. Government not only were unable to purchase sterling, 
but, in order to implement their obligations under the Currency Act, had 
to sell sterling to the extent of about ^14 millions. This amount was 
obtained by drawing on the securities in the reserves, while in addition 
to this amount £9 millions were found from the same source to meet the 
ordinary requirements of the Home Treasury. After the suspension of 
gold standard by Great Britain the rupee-sterling exchange soon galhered 
strength mainly due to the export of gold. Before the end of October 
the tide had definitely turned, and Government were able to effect 
remittances to London through the market. The total purchases of 
sterling on treasury account during the year have been taken for the 
purpose of my estimates at about £35J millions. It is assumed that if 
sterling purchases exceed this amount, the surplus will be added to the 
currency reserves. Taking into account the £9 millions which, as I have 
already explained, were drawn for Home requirements from the reserves, 
the total amount provided for the requirements of the Home Treasury 
for the year will on my estimates amount to about £AA\ millions, or 
about £11 millions more than was estimated at the beginning of the year. 
This surplus has been used partly to provide for the net reduction of 
about £5 millions which, as I have already explained, has been effected in 
the sterling debt, i.e., a repayment of about £15 millions 5$ per cent, 
sterling loan, less a new 6 per cent, sterling loan, for £10 millions issued 
in May 1931. The remainder will be retained in the Home Treasury 
balance, making the closing balance for the year £10'8 millions. This 
large closing balance will be a reserve for meeting our sterling require­
ments next yeai. With this reserve in hand, unless the whole or part of 
the 6 per cent. 1932-33 bonds is repaid from balances, remittance of 
£24$ millions will suffice to meet our needs in 1932-33. If further sterling 
remittances over and above these two requirements are obtained it will 
be appropriate that they should go to the strengthening of our currency 
reserves.

General Remarks on Expansion of Currency.

65. I  must now make a few general remarks on the currency position 
with particular reference to the criticisms of the recent expansion which 
has been appearing in certain sections of the Indian press. If I  treat 
criticism a& worthy of any serious reply I do so mainlv because from 
certain qnestions which have been asked recently in this House it appears
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that Honourable Members are anxious to have their minds cleared on the 
matter. Put very briefly what is said amounts to this—that the recent 
expansion of the currency is not justified by any rise in rupee prices; 
and that the Government is in effect using the note printing press to 
meet its own requirements, thereby causing a dangerous inflationary 
position.

66. Now so long as the Government is the currency -authority it is
simple and obvious for our critics to say that our currency policy is 
dictated by revenue considerations. But our answer is equally simple and 
obvious. So long as our exchange is pegged to something external—either 
gold, or, as at present, an external currency like sterling—we could not 
follow r:uch a course even if we so desired. We cannot in fact expand 
or contract currency beyond the actual requirements of the public which 
uses that currency without the results becoming apparent in our exchange 
position. If a Govemment is out-running the constable, and if it has to 
expand currency to meet its own needs because its revenue is inadequate 
and because its credit is so bad that it cannot borrow enough to make 
ends meet, then its exchange will weaken and collapse. The great
improvement which has recently taken place both in our credit and
exchange is the most effective answer which I can give to Government’s 
critics. The money market is a shrewd judge. And the money markets 
of India and the world clearly do not share the views of our critics. .

67. The criticism has in one respect a certain interest, because its very 
nature points to one feature in the Indian situation which we all admit 
to be undesirable—namely, that the Govemment is also the currency 
authority. We have a dual role, and so long as we have this dual role 
not only will it be easy for our critics to say that our currency policy is 
dictated by revenue considerations, but we ourselves are put into the 
unfortunate position that fluctuations in our receipts as currency authority 
react upon and upset our budgetary position. But let me assure this 
House that we keep these two roles rigidly distinct, and that we never 
allow our revenue needs to deflect us from a sound currency policy. 
Surely our own record—particularly recently—proves this. In those diffi­
cult eighteen months which preceded last September, when our revenue 
was falling short of our actual outgoings, we did not hesitate to perform 
our duty as currency authority by drawing off the market that surplus 
money which had to be withdrawn in order to maintain stability of 
exchange. We had to raise our floating debt not merely to meet our 
revenue requirements, but to a far greater extent in order to contract 
surplus currency. That process reacted most severely on our budgetary 
position, and made the deterioration in our general financial position 
appear far greater than was really the case. I had occasion to deal fully 
with this aspect ot the matter last year. To-day the wheel has turned, 
and the improvement in our position as currency authority is favourably 
influencing both our general financial position and our budgetary equi­
librium. But we are really doing no more than recovering a part of the 
ground that we lost last year, and we have not created a single pie of 
mirreney beyond what the public requires. Let me again remind the 
HbuBe of the figures which I have already given. Our expansion in the 
current year has provided us with net additional funds of Re. 35 crores, 
but our oontraotion in the two preceding years was Rs. 48^ crores, so
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that in the three years the Government in performing its duty as currency 
authority has had to lose resources of Rs. 8$ crores. From the recent 
improvement the whole country is deriving great benefit and we have 
done our best, to the extent that we were justified by the exchange 
position in doing so, to ease the position for commerce and industry by 
supplying them with the currency that they required and by regulating 
our Treasury Bill policy in a way which has enabled the bank to reduce 
its rate from 8 per cent, to 6 per cent. Why should our critics 
cavil at that?

68. To those who say that the recent rise in prices has not been 
sufficient to justify the extent of our expansion I can only answer that 
the public whose needs we as currency authority have to supply has 
absorbed the money. There is no evidence either in the Bank’s figures 
or otherwise of an undue surplus. It is not possible to say exactly where 
the money has gone. Some is undoubtedly required to meet the greater 
needs of trade with higher rupee prices for commodities. It is clear also 
that in certain cases currency must now be held where gold was held 
before. That shows a gratifying confidence in the country’s currency. 
Apart from this I would make two observations. In the first place 
stocks of currency held in the banks and throughout the country must 
have been reduced to abnormally low figures by the contraction which 
we effected up till September, and as a result of the high rates for Treasury 
Bills which we had to maintain. There was clearly much lee-way to be 
made up. In the second place, in a country with a fully developed money 
market organisation, contraction and expansion of credit plays a, much 
more important part than contraction and expansion of currency. India is 
not entirely on a par with a modern Western country in this respect. 
Except in a few large towns there is no fully developed money market or 
credit machinery. In the vast areas of the countryside the organisation 
is still on ancient lines, and the possibilities o f variation in the absorption 
of currency are comparatively large. In the last few months in India 
there is no evidence of any large expansion of credit, and the whole 
demand for extra accommodation has fallen on currency. This must 
be remembered in assessing the situation in India. In any case, 
whatever our critics say, we can assert with the greatest assurance that 
the present position is sound. On the other hand it is quite obvious that 
the recent improvement in the exchange position and in the demand for 
currency has been very largely due to the sale and, export of gold. If that 
were to cease, and if there were to be any economic set-back in the world 
with a renewed fall in gold and rupee prices, then we may again have to 
reverse the present process in order to maintain a sound position. Will 
our critics in that case shift their ground yet once more and criticise us. 
a>gain from the other side? For the 'present at least let us hope that 
such a necessity will not arise, and until it does let us be thankful for 
small mercies in the welcome improvement which has recently come 
about'.

60. Export of Gold.— The reference to the export of gold which I  have 
just made bnngs me to that as another matter on which I  must say 
something because the public mind is so much concerned about it. I  
would at the outset draw a distinction between the export, of gold from 
private •holdings and any loss of gold from our monetary reserves. The 
diet!notion is not always kept clear in the public mind. There has of 
eoufBe been no loss of sold from our monetary reserves. On tlm nrmtrarv
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our holding has largely increased in the current year. Therefore, so far 
as the backing to our currency is concerned, there has been no weakening 
of the position.

70. Apart from this, His Excellency the Governor General dealt a few 
months ago in this House with the broad aspects of this question. He 
pointed out that in relation to the vast stores of gold held privately in 
India the quantities now being exported were of minor importance. At 
present values India has imported ovfer 700 crores worth of gold in the last 
30 years alone. Her total holdings must vastly exceed this quantity. In 
relation to these accumulated stores, exports of about Rs. 50 crores worth, 
though large in themselves, sink almost into insignificance. What is 
happening now has not yet, in fact, appreciably affected India’s position 
as a holder of gold.

71. In the meanwhile the export is giving India a favourable trade 
balance and enabling her people, who are in this way realising a small 
portion of their reserves, to tide over the present terribly difficult times. 
India is thereby being saved much of the hardship under which other 
countries are suffering. Reserves are being drawn upon in hard times, and, 
as His Excellency asked, of what use is a reserve if it can never be 
drawn upon.

72. Those, however, who deplore the present export of gold apparently
hold the view that gold is so extraordinarily valuable as a possession 
that no country which has- once acquired it should part with a single 
ounce of it—particularly not in the present times of economic crisis.
And many of them go on to assert that the present Government of India 
alone of all Governments is allowing this export to take place.

73. Now, in the first place, to the general argument I think the answer 
is simple. What is the ’ special and unique quality of gold which 
justifies the holding of it? Surely its quality as a reserve which in the 
last resort is, according to the present world system, the only ultimate 
sure method for settling obligations as between one country and another. 
But if this is accepted, then the necessary implication is that the gold 
must on occasions be used for this purpose. If it is never to be used 
it might just as well be at the bottom of the sea. If no country ought 
ever to part with its gold, then the logical extension of this argument 
would be that even a cojintry like South Africa should retain every ounce 
of gold which is produced from her mines. But the advocates of the 
contrary view may say that this is an unfair distortion of their argument, 
and that they only argue that just at the present time, and in India's 
special circumstances, it is necessary to preserve the gold. Now is it true 
that there are any special circumstances which make it necessary to hold 
cm to gold now? On broad grounds I should give a directly contrary 
answer. What is the essential feature of the world position to-day? 
Surely that gold in terms of commodities is grossly overvalued. Its over­
valuation means that Wl those to whom fixed payments in money based 
on gold are due have to receive far too large a share of the world’s produc­
tion. The present low level of commodity prices, or, to express it the 
other way round, the present overvaluation of gold, is just exactly the 
calamity from which the world is suffering, and unless it is set right then 
one of two results must happen; either the economic svstem will collapse, 
or currencies will have to detach themselves from gold. England, and
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with her more than half the world, has already accepted the latter result. 
America, still on gold, is in terrible difficulties, and is straining every effort—  
as recent announcements show—to find a policy which will bring about 
b rise in the gold prices of commodities, or, in other words, a fall in the 
value of gdld. If she succeeds her present currency system may survive. 
If she does not, she, too, may be forced off the gold standard. This is no 
exaggeration of the position. It is impossible to escape the conclusion that 
the world is faced now with two alternatives, either to find some means 
(by better international arrangements and the better use of the available 
monetary stocks of gold) for reducing the real value of gold as expressed 
in commodities, or to abandon gold altogether as the basis of currency. If 
those are the two alternatives then surely one is forced inevitably to the 
conclusion, that in either case— whichever of the two alternatives actually 
happens, it would, taking a long view, pay to part with gold now. Why 
therefore should the people of India be deprived of the right to exercise 
their own judgment in this matter and sell their gold? My critics would 
answer “ Let them do so, but let the Govemment buy it and use this 
opportunity to build up reserves for starting a Eeserve Bank” . But to this 
there are clear answers. First, “ For the Government as currency autho­
rity to buy gold now that the currency is divorced from gold would be a 
pure speculation” - Secondly, “ The Govemment could not afford to buy 
and hold all the gold which is being offered now, for it has its own external 
obligations to meet” . Thirdly, “ If currency reserves are required, and if 
we could afford now to accumulate them, we have already our proper pro­
portion of gold. It is rather external securities that we need to complete 
an ample margin of reserves” . Fourthly, “ We are indirectly acquiring- 
sterling securities against the gold exports so far as the proceeds are not 
required to meet the balance of payments due on private account. So far 
as our financial position permits of it we shall use these securities to in­
crease our currency reserves” .

74. I come now to the last point in the critics’ arguments,—that we 
are doing something which no other Government in the world is doing in 
permitting the export of gold. On this point there is extraordinary 
ignorance or misconception. As a general proposition, it^&^twe to say 
that where the Govemment of any other country to-day ha^fjEjpg&ited the 
export of gold, it has taken this action in practically all cases as a measure 
of exchange control. In England there is no sort of restriction on the 
export of gold, and as recent Press telegrams have shown, the ordinary 
public in England is doing exactly what the Indian public is doing and 
seizing this opportunity to realise any gold which they hold at great profit. 
South Africa, France, Belgium, Holland, and of course the United States 
have absolutely no restrictions. Nor has even Australia at present, although - 
its Government has power to impose restrictions by proc.amation. I  can 
mention two important countries which have restrictions—Canada, where 
gold vexports are only allowed by the Govemment or by Chartered Banks 
subject to Government licence, and Japan, where since a decree of Decem­
ber 17, 1931, exports are only allowed under Government licence. Id 
both these cases restrictions are features of exclinnge control— and for­
tunately we have no need to impose any control over exchange operations
in India to-day. I  say, fortunately, because nothing is more damaging 
to commerce than that.

75. We have given this matter our most constant and careful considera­
tion ever since last October, when the process began, and we are absolutely-
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certain that in present circumstances the best interests of India are being 
served by allowing free movement of gold to continue— that in fact this 
.movement is proving that India’s gold resources are an immense reserve 
of strength, the moderate employment of which is saving her people at 
present from much suffering, and preserving the balance of payments and 
the credit of the country as a whole in times when other countries, parti­
cularly countries whose economic conditions resemble those of India, are 
sorely strained.

There is much popular misapprehension of the significance of what is 
happening, which may perhaps be corrected by putting it in the following 
way.

The phenomena of the last few months should not be viewed by them­
selves, but as one phase in a process of many years. India requires a cer­
tain flow of exports to balance her imports of merchandise and external 
payments. In the past yeare the volume of this flow has been more than 
is required, and has been stored up, as in a reservoir, by being put into 
gold. Now that the volume has shrunken owing to the immense fall in 
the prices of India’s exports (a fall which has been far greater propor­
tionately than for India’s imports) the flow is being supplemented by draw­
ing to a moderate extent on the reservoir of gold. Thus the "reservoir”  
is performing exactly its proper function of equalising the flow, while the 
quantities being drawn off are negligible in comparison with the quantities 
stored.

Our critics often speak as though the interests of Govemment were 
somehow different to the interests of the country in this matter. There 
•could be no more absurd idea. The difficulties of Government, either as 
the authority for revenue and expenditure, or as currency authority, react 
on the public and vice versa. What are the signs at present? We are 
free from hampering measures of exchange control; exchange is strong; 
our credit improved; we have reduced our external obligations and 
strengthened our reserves, thereby saving the taxpayer interest charges, 
and improving ..the chances for raising fresh capital when this is needed 
for thft devehqwnagt erf the country; the bank rate has come down from 
ft to 6 fo rO BtH. ,and, as a  result, all who are engaged in trade and industry 
have obtained great relief; while, as another result, Govemment securities 
are rising, a fact which in its turn is improving the position of all banks 
and investors. If anyone fails to see benefit to the public in all these 
signs he must be blind indeed.

G e n e r a l  C o n c l u s io n .

76. It has been necessary to cover a wide field in this speech, and
I  fear that I have detained the House at great length, even though I  have 
only been able to deal most summarily with the points on which I  have 
touched.

On a  b r o a d  r e v ie w  I th in k  w e  m a y  fe e l  sa tis fied  w ith  th e  p o s it io n . W e 
c a n  fa c e  n e x t  y e a r  w ith  a  p r o s p e c t  o f  a  fa ir ly  su b sta n tia l su rp lu s , w h ile  
e v e n  th o u g h  th e  cu rre n t y e a r  is  c lo s in g  w ith  a  n o m in a l d e f ic it ,  i f  we ta k e  
in to  a c c o u n t  th e  p rov is ion  w h ich  w e  are  m a k in g  f r o m  re v e n u e  f o r  re d u c in g  
Our ■debt, w e  ca n  a ctu a lly  re ck o n  o n  a su rp lu s  o f  r e ce ip ts  o v e r  e x p e n d itu re  
f o r  th e  tw o  y ears  co m b in e d .
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77. If one looks round the country and at the outward signs of ita 
-economic and financial position, while I  fully recognise that the difficulties 
are still immense and that large sections of the people are in dire straits, 
owing to the present low level of prices and trade depression, nevertheless 
there is not a total absence of encouraging signs.

78. Even if the sales of gold may to some extent represent a forced 
^realisation of savings, yet as against this there are indications that the 
masses in India still have a considerable amount of money available for 
investment. The amount invested in Post Office Cash Certificates during 
cthe current year is expected to aggregate about Rs. 6 crores as against an 
^average of Rs. 4 5 crores for the preceding eight years, while the increase 
tn the Post Office Savings Bank deposits will be about Rs. 1,20 lakhs as 
against a decrease of Rs. 10 lakhs last year. Further, the subscriptions 
by small investors to the 6£ per cent. Treasury Bonds were very large as 
is indicated by the fact that about Rs. 6 i crores out of a total of Rs. 16,96 
Jakhs were subscribed through the Post Office.

79. Then, again, certain industries at least are in a healthy condition.
2 alluded in the course of the last financial debates to the state of the 
.ootton-mill industry, which I still claim to be the only large staple industry, 
in any country in the world which is not only fully employed, but 
■expianding, to-day; and which increased its production for 1931 by about 
400 million yards as compared with 1930. The sugar industry (to whieh 
1 have already referred) is also expanding rapidly, and according to our 
information thirteen important factories are in course of erection while 
seven more are being planned.

80. Lastly, one may point to the easing of money rates, the repayment 
without borrowing or drawing on our reserves of £15 million sterling in 
January, and to the recent very striking improvement in the price of our 
Government securities both iji India and in London. Our 3$ per cent, 
sterling stock, which in September last went as low as 43, had risen on 
March 2nd to about 66, and other securities have also improved substan­
tially. In fact, London has really taken a lead in this matter and it is a 
curious fact that it is certain ‘sections of the Indian public that are apparent­
ly  doing their best to spread pessimism and check the return of confi­
dence. This rise in Government securities does not of course in itself 
indicate a revival of trade. But such a movement is a natural prelude 
to general recovery, which must have brought about an enormous improve­
ment in the position of all the banks and made them stronger to give 
support to a revival of trade when the conditions justify such action. 
Apart from Government securities there has been a general rise in the 
prices of the leading investment stocks. Taking quotations at the end 
o f  February, the following typical examples may be given:

Imperial Bank shares had improved from a bottom figure of 826 to 
over 1,000.

Bombay Dyeing from about 613 to 681.
Tata Iron and Steel ordinary from 16/6 to about 25.
Indian Cement from 120 to 188.

81. But while I  can gladly note these signs for encouragement, and 
while our budgetary position is sound, such margin as we have provided 
is certainly no more than is required for safety in these uncertain times*



1880 UCQISLATIVB1 A88BMI&Y.- '* [7th M ar . 1932*

[Sir George Schuster.]
Even now all the conditions in the world are so disturbed, that no Finance 
Minister can possibly present his estimates as infallible. We have hardly 
yet emerged from what Mr. McKenna in a recent speech has described a» 
a state of “ cataclysmic instability” . The old landmarks are gone and 
we are living in conditions for which in many respects there is no par stile!. 
What is required above all is a general rise in prices, and an eoonom c  
revival throughout the world which will lead to an increased demand for 
our products. Our own action alone cannot provide this. International 
action is required. On. this subject one can at least say that the present 
signs are more hopeful, and that there now seems to be a fair prospect 
that the great problems of war debts and reparations which have been 
weighing so heavily on the world may be settled this summer in such a 
way as to r&ake some recovery possible.

I have dwelt on world conditions and said Kttle about internal political 
conditions. Here the mere fact that constitutional changes are impending 
makes it all the more necessary that we should preserve the oountry s 
financial foundations in a sound'condition and convince the world that anf 
-future Indian Government will so maintain them. The latter is a task on 
which Indian leaders should concentrate. But just at this time we see, 
on the contrary efforts in certain quarter^ to propagate mistrust, and to 
impede the normal course of trade. I  have taken no account of any effects 
from those efforts in my calculations. Local effects there may be, and 
Bombay, for example, with her strange passion for self-inflicted wounds, 
may, unless the commercial interests so threatened bestir themselves, find 
herself wounded beyond recovery aud in danger of losing her place as a 
commercial market, just as she has been losing her industrial place to other 
Centres'. But, so far as India as a whole is concerned, we confidently 
believe that such efforts will fail to have any appreciable effect on he^ 
economic life, and that ultimately the good sense of the country will pre­
vail.

82. In th^ circumstances which I have described we have taken such 
financial measures as we think that we can fairly ask the country to support 
fit the moment, but the situation still needs careful watching.. And thi* 
brings me to the last subject which I wish to mention. In times like the 
present, when every country is struggling for its financial and econonjio 
existence, the best chance for any nation is that all its available force? for 
national effort should be marshalled together. That is what ha? happened’ 
in England, and as a result England has once again resumed her front 
place, and may help to give a lead to the countries of the world in finding 
a way out of this disastrous economic crisis. Is it vain even now to ask 
for such co-operation in India when we are trying to establish sound condi­
tions for the new constitution? I have just said that the whole financial 
situation stiii wants careful watching. Let me mention the following 
practical points. First, the general question of a permanent reduction in 
the scale of Govemment expenditure is by nc means yet finally disposed 
of. Secondly, if the economic condition of the world should worsen during 
the coming year it may react upon us, and we may require further measures 
to protect our position. Thirdly, we shall need to consider- most carefully 
before the next Budget the working of the new taxes which we imposed 
as emergency measures, and the shaping of our financial policy;1^  a rnoro 
permanent form to meet the needs of.the future when greater stability haS 
returned and when conditions can Be foreseen with greater certaitttyi
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Lastly, 1 must make a short reference to one feature on which I  have not 
dwelt fully in my general review—namely, the finances of the Provincial 
Governments. Many of them are labouring under financial difficulties 
which in some respects are greater than our own, and, as I have already 
indicated, have had recourse to loans from the Central Government in order 
to cover budgetary deficits. This is a problem which affects India as a 
whole, and in it we all have a common interest. I  will say no more now 
than that the position will require very careful consideration during the 
coming year. If in the handling of these problems representatives of the 
unofficial communities in India were ready to give their advice and support 
to Government, I  feel confident that the national interests would benefit 
from such co-operation. Honourable Members may perhaps take up these 
points in debate.

83. In the picture which I  have drawn I  have tried to give a fair 
account both of the conditions which encourage hope and of the factors 
which call for caution. For the coming year we must pray for good crops, 
and recognise that beyond this much depends on events outside India. In 
the meanwhile let us not belittle such elements of good fortune as have 
come to us. We have in the past year ridden a storm which might well 
have wrecked us, but we have emerged from it stronger than before. We 
have overhauled our expenditure and reduced this to a level which should 
leave us a margin of revenue when any economic recovery begins, and at 
least substantially ease the financial problems at the start of the new 
Constitution. Difficulties there are which still remain to be overcome, 
apd tasks to be accomplished. If the Indian public would co-operate in 
a common effort with Govemment, this could be done more surely and 
more easily; but we are determined that it shall be done. In the mean­
while, if we look round the world in the present times of difficulty we may 
fairly claim that there is no country in the world whose intrinsic financial 
position is sounder, or whose ultimate prospect of economic advance in the 
future is more bright. (Applause.)

The Assembly then adjourned till Eleven of the Clock on ^Wednesday, 
the 9th March, 1932.


